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ing Body of the Indian Lac Cess Com-
mittee, he is declared duly elected to
be a member of the said Body.

ALLOTMENT OF TIME FOR CON-
SIDERATION OF THE PRESIDENT’'S
PROCLAMATION IN RELATION
TO THE STATE OF ORISSA

Mr. CHAIRMAN: I have to inform
Members that I have allotted two and
a half hours for the consideration of
the Government Resolution regarding
the Proclamation issued by the Presi-
dent in relation to the State of Orissa.

Surt BHUPESH GUPTA (West Ben-
gal): I submit, Sir, that in the mat-
ter of this Resolution regarding the
Proclamation issued by the President
in relation to the State of Orissa dis-
cussion in the other House took place
for two days, for part of every day.
In such matters I think, Sir, that this
House should have a little greater op-
portunity of discussing them. I know
the difficulty—the pressure of Govern-
ment business now. Even so if we sat
longer hours, we could pay greater
attention to such matters which in-
volve the State Governor’s promulga-
tion of an Ordinance and then Presi-
dent’s rule, This House should have
ample opportunity of discussing them.
I am not talking about the other
House. They can look after themselves
very well.

Mr. CHAIRMAN:
look after.this House,

And you will

Surt BHUPESH GUPTA: With your
kind guidance!

Mr. CHAIRMAN: If we sit through
the lunch hour, it means you will get
3} hours

——n,

RESOLUTION RE, PRESIDENTS
PROCLAMATION IN RELATION
TO THE STATE OF ORISSA

Tue MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS (SHnt
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B. N. Darar): Mr, Chairman, Sir, on
behalf of Shri Lal Bahadur I move
the following Resolution:—

“That this House approves the
Praclamation issued by the Presi-
dent on the 25th February, 1961,
under article 356 of the Constitution,
in relation to the State of Orissa.”

As my hon. friend has just now
pointed out, Sir, this matter was taker
up in the other House, and that House
was pleased to accord its approval to
the Proclamation issued by the Presi-
dent, and the matter has now come
before this hon. House,

Now, Sir, so far as this Proclamation
is concerned, I should like to point out
the rather sudden circumstances under
which this had got to be done. It had
to be done on account of certain hap-
penings in the Orissa State to which
I shall presently refer. On the 16th
February, 1961 the Orissa Legislative
Assembly had been called to meet for
the Budget Session, The Governor’s
Address was there. It was considered
and a vote of thanks to the Governor
was also passed. Thereafter, natural-
ly, the State Budget had to be taken
up for consideration. In fact, certain
preliminary papers in connection with
the Budget had also been given to the
hon. Members of the Orissa Legisla~
tive Assembly. Then, Sir, suddenly
certain things happened, and one was
that on the 21st February, 1961, the
Chief Minister submitted his resigna-
tion. I may also point out here, -Sir,
that the Government that had been
in power in Orissa for twenty-one
months was a Coalition Government
consisting of the Congress and the
Ganatantra parties. They carried on,
as I stated, for twenty-one months,
and it had been expected that they
might carry it on for some time more,
until a few weeks, or a month or two
before the next General Flections.
That appeared to be the trend of opi-
nion there in November, 1960, and in
that expectation the Budget Session
also had been called—as I had stated—
and suddenly, Sir, on the 21st Febru.
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ary, 1961, the Chief Minister tendered
the resignation of this Coalition Gov-
ernment,

Sur1 JASWANT SINGH (Raj-
asthan): Why did he do gso?

SHrRr B. N. DATAR: I am explain-
ing it if the hon. Member will give
me time; I shall explain all the cir-
cumstances. And naturally, Sir, when
this resignation was offered, it had to
be considered by the Governor.

SHrT JASWANT SINGH: The hon.
Minister stated that it was the inten-
tion . . .

Mgr. CHAIRMAN: He says: Give
me time and have a little patience.

SHR1I JASWANT SINGH: But I am
asking a question relating to what he
hag already said. He said that the
intention was that this Coalition Gov-
ernment would function until a week
or so0 before the next General Elec-
tions. Then he said that suddenly
something happened, and I want to
know what is that sudden thing.

Sar1 B. N. DATAR: 1 am explain-
ing the position if the hon. Member
will bear with me for some time.

Mgr. CHAIRMAN: Patience also.

SHrRt B. N. DATAR: I am merely
pointing out, Sir, the immediate events
that happened for which the Presi-
dent had to issue the Proclamation. On
the 21st February, 1961,-—as I stated—
the Chiet Minister offered the resig-
nation of his Coalition Government.
Now the Ganatantra Members also
were not prepared to go on with the
Government, either by forming a Gov-
ernment of their own, or in other
ways. These were the two most im-
portant parties with a fairly large
numerical strength that ultimately
decided not to be associated with the
Coalition Government and they pres-
sed for the resignation of their mem-
bers in the Coalition Government. 1
may also point out in this connection,
8ir, that the total strength of the
Orissa Legislative Assembly is 140.
Now the membership of these two par-
ties together comes to 110. Now,
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if both these parties could not
carry on the Government at all,

either singly or together, the question
arose whether the few other members
would be able to do so. All the same,
the Governor, after he received the
resignation letter from the Chief Min-
ister, naturally consulted not only the
Congress Party and the Ganatantra
Party but also other members of the
other parties. To this I shall be mak-
ing a reference very soon. Now all
those who were consulted naturally
could not form any Government at all,
and the general consensus of opinion
among the legislators was that the
President should take over the admin-
istration of Orissa State. So after this,
on the 22nd February, 1961, the Gov-
ernor prorogued the Assembly and
accepted the Chief Minister’s resigna-
tion. Thereafter, on the 23rd Febru-
ary, 1961, after all his attempts at the
formation of what can be called an
alternative Government had failed, he
made a report to the President on the
23rd February, 1961. In accordance
with this recommendations, Sir, on
25th February, 1961 the President’s
Proclamation had to be issued, and it
is this Proclamation that is now under
consideration of this House,

Now, these are the facts which im.
mediately led to the resignation and
also to the Proclamation to be issued
by the President. For a proper appre-
ciation of the events that took place in
the Orissa State and how the Ministry
or Ministries were fairly in a precari.
ous ppsition, I should place certain
tacts before this hon. House,

As the House is aware, Sir, I need
not go to the first Elections of 1952.
Though after that Election, the Con-
gress formed the Ministry . ..

Surt BHUPESH GUPTA (West Ben-
gal): He said “precarious”. But let
him tell us whether it was precarious
numerically, morally and otherwise.

Surr B. N. DATAR: The hon. Mem-
ber will understand it as I proceed.

Now, Sir, 1 was pointing out that
in the Elections of 1952, though no
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particular party was in a majority as
such, still the Congress assumed power
with the help of certain other parties
and persons I would point out to this
House the strength of the parties at
the first General Elections with a view
to understanding how the position
changed in the second General Elec-
tiong of 1957. In the first General
Elections, Sir, the Congress had cap-
tured 61 seats and the Ganatantra
Parishad had captured 31 seats. When
the General Elections were held in
1957, the composition of the Legisla~
ture was as follows: —

Congress . . . 56
Ganatantra Parishad . . 51
P.S.P. . . . . 1
Communists . . 9
Jhaikhand Party . . . 5
Socialist Party of Dr., Ram
Manohar Lohia . . . 1
Independents
140

The Ganatantra Parishad thus increase
ed their strength by 20. Here, again,
may I point out, ironically enough,

that there was no one party which

had an absolute majority?

Surt BHUPESH GUPTA: Why
“Ironically enough”? What is the
irony?

Surr B. N, DATAR: All the same
1 have to point out that the Congress
with its own strength, with the support
of the Jharkhand Party and with the
support of certain unattached indepen-
dent Members formed a Ministry in
Orissa in April, 1957 and they carried
on the Government for 25 months.

As 1 have pointed out, Sir, often=
times the difficulty unfortunately arose
when certain hon. Members of one
party crossed the floor and went to the
other party. This was vice versa also.
All the same the position continued
and the Congress Ministry remained
in power, as [ stated, for 25 months.
The Congress strength also on certain

relating to Orissa 2932

occasions, naturally when the question
of voting arose, had increased to a
fairly high figure for the purpose of
retaining the Ministry.

Then, Sir, on the 23rd February,
1959 there was a snap vote taken and
the Congress Ministry was defeated.
When the Congress Ministry was de-
feated, the Chief Minister offered his
resignation, though he had, in a way,
the majority with him because the
largest number was then with him.
About 70 Members out of 140 would
give support to him. Therefore, he
was persuaded not to press his resign-
ation, and the Ministry continued to
be in office till, as I stated, May 1959.

In the meanwhile, Sir, on account
of the uncertainty of the position, the
Chief Minister found it necessary to
make an earnest appeal to the Mem-
bers of the other parties in the Legis-
lature with a view to seeing that the
development of projects did not suffer
at all and that all proper attention for
developing this area was duly taken.
This appeal he issued in 1959 with the
idea, naturally, that by some process
or evolution or an agreement or
understanding there might be a possi-
bility not only of carrying on the Gov-
ernment but of carrying on the deve-
lopmental projects as well, There-
after, Sir, negotiations were started
between the Congress Party and the
Ganatantra Party.

I may, in this connection, point out
in a general way that so far as the
strength of the Congress Party was
concerned, it was to a large extent in
the area which formerly formed part
of the Orissa province since 1936. They
were generally, Sir, the eastern dis-
tricts of the Orissa State. In 1948
about 22 former Indian States merged
in the Union and they were also sub-
sequently added to the Orissa State.
Now, so far as the western area was
concerned, there naturally the Gana-
tantra Parishad was to a certain ex-
tent stronger so far as their strength
was concerned. All the same, Sir,
when there was this coalition, the
east and west . . ,
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Surt BHUPESH GUPTA: Met.

Surt B. N. DATAR: . together
joined and the Congress resigned on
15th May, 1959, By that time an
agreement had been reached and a
Coalition Ministry was formed on 25th
May, 1959,

Now, this Ministry had first a
strength of 3, which was subsequently
Increased to 11, consisting of 6 Con-
gress Min:sters .and 5 Ganatantra
Parishad Ministers. So far as this Coa-
lition Ministry was concerned, I might
also po:nt out that this alliance pro-
ceeded on an understanding between
them that certain agreed programmes
for the purpose of developing Orissa
should be undertaken.

Now, Sir, apart from other circum-
stances, to which hon, Members would
be making a reference, this Coalition
Government remained in power for 21
months and it carried out, to a large
extent, the programme that had been
chalked out by them by an agreed
understanding,

[Mr, DePUTY-SPEAKER in the Chair.]

And to 3 certain extent at least this
coal.tion was fairly successful. Then
subsequently events happened which
I should like to mention as briefly as
possible,

I have already referred to the
general feeling in  November, 1960
that the Coalition might continue till
about a few weeks or 3 month or ‘wo
before the General Elections. That
was the feeling, that most of the
Members of the Assembly, and
naturally of the Coalition, were of the
view that the Government might be
carried on, .

Then, there were certain changes in
one of the political parties, and they
considered that it would be better to
have a break up of the Coalition Gov-
ernment as early as possible, I would
not narrate the circumstances just
now, because here directly we are not
concerned with what the party does
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or what the party does not do or what
the party does in a particular manner.

SHRI JASWANT SINGH: May I
know, Sir, if this break-up was
desired by both the parties?

Surt B. N. DATAR: All the same,
Sir, these differences arose and on
20th Februery, 1961, the Congress
Legislature Party, which naturally was
a party to the Coalition, passed a
resolution. The resolution was to the
effect that the Congress Party should
not be a paMy to the Coalition.
Secondly, they also further stateq that
the Congress should not form a Min-
istry at gll even after the resignation
of the Coalition Ministry. This was
on 20th February, 1961,

Surt BHUPESH GUPTA: That is,
after the coup d’etat in the Orissa
Congress leadership took place.

Surr B. N, DATAR: We are not here
concerned with the Congress leader-
ship or any other leadership. We are
concerned with the happenings as they
took place, And so in accordance with
the resolution that was passed by the
Congress Legisiature Party on Febr-
uary 20th, 1961, the Chief Minister
Dr. Mahtab, naturally tendereq his
resignation the next day, I have to
point out that this was done while the
Assembly had been in session and had
done some work so far as the first
item of the Governor’s Address was
concerned. Before the second item of
work could be taken up, this resigna-
tion was offered and naturally when
the resignation was  offered, the
Ganatantra Party also felt that there
would be no purpose in presenting the
Budget, especially when the Coalition
Ministry was going out of power. And
therefore, the leader of the Ganatantra
Party who was the Finance Minister
in this Coalition Ministry, he also
declined to present the Budget. There-
fore, as I have stated, on the 21st
February, 1961, the Chief Minister
presented his resignation.

At thig time, when this Coalition
Ministry tendered its resignation, the



'2935President’: Proclamation [ RAJYA SABHA ]

[Shri B. N. Datar ]

party position was as follows, It may
"be useful for hon. Members to under-
stand what the party position then
was, There were 54 Congress Mem-
bers, including the Speaker of the
Legislative Assembly. Then there
were 46 Members belonging to the
+Ganatantry  Party, Eleven were
P. S. P. Members and 8 were Com-
munists and 5 were Jharkhand Mem-
bers, There were two unattached in-
dependents and two Swatantra Party
Members also. And then one was a
‘Socialist and two seats had been
vacant, This was the position and
naturally when the Congress Party
"had passed a resolution that they
would not form their own government
and they would not be a party to the
continuance of the Coalition Govern-
ment, the Ganatantra Party was also
not in such a strong numerical posi-
tion to form their own government.
As I have already pointed out, their
strength was about 46, Thereafter,
the Governor had to consider the
whole position. Naturaelly he could
not deal with both these parties,
because he knew their views. He had
discussions both with the Chief Minis-
ter and the President of the Congress
Committee. He also had discussions
with the Ganatantra Members. There-
after, by way of just an attempt to see
what were the reactions of the other
Members, the unattached Members and
the Members of parties with g smaller
strength, the Governor calledq them
for an interview alsp and discussed the
matter with them, The general con-
census of opinion, as I have pointed
out, was that there ought to be Presi-
dent’s Rule almost immediately, except
for one hon. Member who had no
strength at all—an Independent Mem-
ber—and who suggested that the
Governor should censider the question
of bringing all the parties together for
forming a coalition group. That was
rather a difficult question, especially
for the Governor, to tackle, and in
particular when two parties had ex-
pressed their desire not to form a
government and not to continue in the
government at all. Therefore, under
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these circumstances, the Governor had
to make a report to the President, a
brief summary of which has been
supplied to hon, Members also. It was
under these circumstances that the
President had to take over the
administration of the Orissa State,

There were certain earlier occasions
also when the President had to take
over when certain controversies were
raised. But in so far as the present
position is concerned, things happened
or were allowed to happen in such a
way that almost all the Members of
the Legislature were of the view that
the President’'s Rule was inevitable.
Here I may point out that there were
very few elements of controversy and
the President’s Rule had to come and
therefore, this is a rather peculiar case
where the general concensus of opinion
was that the President had to inter-
vene and take over the administra-
tion.

In the other House when that ques-
tion was under debate, a number of
points which, I might say, were more
or less not germane to the point under
consideration were raised. One was
whether the coalition ought to have
been formed at all. The second ques-
tion was whether the Congress should
or should not have formed a govern-
ment. Also a number of other consi-
derations bearing on, more or less,
the attitude of a particular political
party in the Legislature were duly
considered, Here, I should like to
point out that whatever might be the
attitude, whatever might be the policy,
whatever we might say on the pro-
priety or otherwise of what the poli-
tical parties did or did not do or what
they did in a particular way, the fact
remains that here we have to consider
the results of certain actions or omis-
siong in the Orissa State which had to
be taken into account at the govern-
ment level, by the Governot in the
first instance, and by the President
subsequently. Here, as I have stated,
we are not directly concerned with the
propriety or otherwise of the action
taken by certain political patties.
After they haq acted in a particular
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way, into the propriety of which it
would not be necessary for me to go
nor is it germane here the President
had to take the facts as they were. The
facts were that the party that was in
power tendered its resignation and
the other party was not prepared to
form a government. Under those
circumstances, after taking all these
things into account, a certain result
was produced in the State of Orissa.
These had to be taken into account
and proper action taken by the Presi-
dent, That is the reason why in the
President’s Proclamation, in the
Preamble of it, it has been clearly
pointed out:

“lI am satisfied that a situation has
arisen in which the government of
the State cannot be carried on in
eccordance with the provisions of
the Constitution of India.”

Sart BHUPESH GUPTA: That is in
every Proclamation; nothing new here.

Surr B. N. DATAR: In the Preamble
itself it has been pointed out by the
President that under those circum-
stances and in that situation, he had
to see to it that the government was
carried on properly. That is what is
intended in article 356, So far as the
constitutional position is concerned,
article 356 is there; but we have to
consider article 356 with regard to the
factual position that obtained in
Orissa in this case.

I should like to appeal to hon. Mem-
bers to consider this question in view
of the various events that I have
pointed out as briefly es 1 can. Was
it possible for the Governor to see to
it that an alternative government was
formed? This is the very simple
question that we have to consider.
After the resignation of the Coalition
Ministry, was it possible for any party
in the first instance to form a govern-
ment? As I hag pointed out, two of
the largest parties, which together had
a total strength of 110 out of a House
of 140, had declined to do so. And the
other parties were very small, Under
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those circumstances, no government
could be formed at all. In other
words, the Government of Orissa could
not be carried on in accordance with
the provisions of the Constitution. So
naturally, the Government had to
make a report to the President and the
President had to intervene for the
purpose of taking over the administra-
tion. These are the circumstances
which should be taken into account so
far as this point is concerned. If hon.
Members appreciate the happenings,
whatever they might be, as they were
on the 23rd February, 1961, when the
Governor had to make the report, the
position would be very clear that what
the Governor did and what ultimately
the President did was  absolutely
inevitable in the sense that no alter-
native arrangement was at all possi-
ble, If this fact is taken infto account,
you would agree, Sir, that cirtum-
stanceg arose as a result of which it
became absoultely unavoidable for
the President to step in, and that is
the reason why the President had to
take over the administration of the
State of Orissa.

Now, Sir, a number of points, more:
or less irretevant, . . ,

Dr. H. N. KUNZRU (Uttar Pra-
desh): Could the hon. Minister tell us:
ag to when the Governor’s Report was
received here in Delhi?

Surr B. N. DATAR: He posted it on:
the 23rd and we received it on the
24th, if T mistake not. We took gction.
on the 25th, There was no delay on
our part or on his part. We took.
action almost immediately.

Suert BHUPESH GUPTA: You did-
not tap that letter.

SHrRr B. N, DATAR: On the 25th
February, 1961, the Precsident’s Pro-
clamation was issued and published in-
a Gazette Extraordinary. If all these
Tacts are taken into account, the House
will find that it was not possible for
the Governor to take any other course
than the one that he did, in view of
the determined view of the parties or



2939 President’s Proclamation [ RAJYA SABHA ]

[Shri B. N. Datar.]
the persons concerned. They were of
the view that it was not possible to
form any Government there by any
party either singly or by a combina-
tion of parties,

Suax MOHAMAD UMAIR (Bihar):
Was it not possible for the Central
Government to reconcile the situa-
- tion?

Surr B. N. DATAR: I pointed out
how, on an earlier occasion, the Con-
gress Parly, even though it had g
majority but because it was defeated
in a snap vote, tendered the resigna-
tion of the Ministry. The Chief Min-
ister tendered his resignation even
though he had a majority; there were
70 members 1n a House of 140.
In fact, one of them was in the Chair
and, therefore, they had a majority.
The Chief Minister was prevailed
upon and he withdrew his resignation.
The present situation is not like that.
In the earlier case, technically the
resignation could have been accepted,
even though it would not have been
proper, especially when he hag a
majority of votes in the Assembly,
That wae the reason why the Govern-
ment continued after he had with-
-drawn his resignation. Let us analyse
to a +mall extent the present situation,
Now, the Congress and the Gana‘antra

Parishad who together had formed
the Government and who  had,
between themselves, a total

of 110 in a House of 140 Members,
were not prepared to be parties either
to the continuance of the coalition or
to the formation, say, of a Congress
Ministry or, alternatively, of a Gana-
tantra Parishad Minisiry.

SHr K. SANTHANAM (Madras):
May I ask a simple question? Suppose
a similar situation occurs here in Par-
liament, what would be the position?

Surt B. N. DATAR: Now, that is an
entirely hypothetical question,

Mr. DEPUTY CHAIRMAN: It 15 a
totally different guestion.
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SHrr B. N, DATAR: It would not be
proper for me to answer a question
which has no bearing on facts.

Sur1 BHUPESH GUPTA:
understood it,

SHrr B. N. DATAR: May I say that
he alsp knows as to what the powers

We have

of a Governor are? He was
a lieutenant-Governor and he
knows best about the powers

and about the limitations of a Gover-
nor. When the Governor found that
the largest group out of 140 Members
refused to form a Government, then
naturally he has to take this action.
Assuming, for the sake of argument,
that all the others combined
together,

Surt BHUPESH GUPTA: Sir, time
being limited, he need not dilate on
the obvious arithmetic of 110 out of
140,

Surr B. N, DATAR: Even assuming
for the sake of argument that all the
other Members, composed of small
parties and independents together
were to be taken into account, they
w 1l form a small group of only 30
Members. Under the circumstances,
what the Governor did was the per-
fectly proper thing,

Then, Sir, a number of questions are
raised, . . .

Surt BHUPESH GUPTA: I would
just like to ask a question, and that is
about the Ordinance that was issued
by the Governor. It was taken excep-
tion to in the other House. We find
now that the President has issued an
Order withdrawing the Ordinance.
We would like to know, Dbecause he
did not refer to it at all, as to what
the Central Government’s position in
regard to the Ordinance is. Was it
issued in consonance with the provi-
sions of the Constitution? If not, how
did it come to be issued by the Gover-
nor? We should be told that, because
it was not constitutional and it was an
infringement of the Constitution.
Disregard of the Constitution took
place.
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Dr. H. N. KUNZRU: You can raise
it in your speech.

SHrRI B, N, DATAR: So far as this
is concerned, it is not perfecily rele-
vant to the discussion before the
House. All the same, I would point
out that when on the 23rd February,
the Governor came to the conclusion
that the President’s Rule was inevit-
able, he made a report on the same
date. He had also to issue an Ordi-
nance for the simple reason that there
was a supplementary Budget which
had to be passed. The first Budget
had been passed in the Budget Session
of 1960-61. There was a supplemen-
tary Budget which contained certain
other supplementary items and this
was prepared by the coalition. It
they were not immediately passed,
difficulties would have arisen in regard
to cer'ain payments which would have
adversely affected the work of deve-
lopmental programmes that were going
on there, Under these circumstances,
on the 23rd February, the Governor
issued an Ordinance.

Surt BHUPESH GUPTA:
understand the point,

Sir, .1

SHRT B. N. DATAR: On the 25th
February, the President took over the
administration The question that
arises is whether this Ordinance was
in order or valid. The Law Officers of
Orissa told the Governor that it was
possible for him to issue an Ordinance
Here, Sir, a different view, . . .

Surt BHUPESH GUPTA: Sir, I with-
draw my question. A very long irre-
levant answer is being given. [ with-
draw my question.

SHrI B. N, DATAR: When he found
that my answer was inconvenient,
much more inconvenient than he
imagined, he is wanting to withdraw
the question,

Sur1 BHUPESH GUPTA: Sir, you
tell him that I withdraw my question.

Mgr. DEPUTY CHAIRMAN: Have

vou any.hing more to add, Mr. Datar? | eq well.
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Surt B. N. DATAR: 1 move the

Resolution, Sir,

Sarr JASWANT SINGH: I had
asked a question, Sir.
Mgr. DEPUTY CHAIRMAN: You

make it in your speech,

Suri JASWANT SINGH: I am not
speaking, Sir,

The question was proposed.

Dr. H. N. KUNZRU: Mr. Deputy
Chairman, I congratulate the Home
Minister on having come towards the
end of Shri Datar’s speech because it
could not obviously add to his in-
formation. He might- have, had he
come here earlier, learnt something
useful from Shri Datar. As 1 under-
stood Shri Datar, he said, that we have
to take the facts as they are; we have
no business to go behind them and all
that we have to do now is t> pass the
Resolution moved by him in recogni-
tion of the facts mnarrated by him
standing in silence to mourn the death
of democratic Government in Orissa.
Now, I cannot, for my part, bring
myself to accept that view of what has
happened 1 Orissa. We  have
to go a little behind what
happened in the Legislature in order
to understand why it was that a coali-
tion which commanded 110 out of 140
votes should have been dissolved.
How was it that the parties composing
the coalition came to the decision that
the interests of the country or the
interests of Orissa State demanded
that the coalition should no longer
continue? In order that the House
may understand the significance of
what has happened I should like to
draw its attention to certain facts.

The coalition, as we have been told
by Shri Datar, lasted for a little less
than two years. I think he mentioned
21 months as the period during which it
lasted and the Home Minister Shri Lal
Bahadur said in another place the
other day that while it lasted, it work-
Well, Sir, if it worked well,
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the obvious conclusion is that it should
have been continued but both the
parties agreed to its discontinuance.

Another fact which I want to bring
out is that the Chief Minister of Orissa
announcing the dissolution ., . .

Surt HARTHAR PATEL (Orissa):
We had no option of continuance or
discontinuance,

(Interruption.)
Dr. H. N. KUNZRU:

with the point raised
friend a little later,

I shall deal
by my hon.

I was trying to draw the attention
of the House to another fact. The
Chief Minister of Orissa announced in
the Orissa Assembly the dissolution of
the coalition with great regret and I
think both the parties to the coalition
expressed their readinesg either in the
legislature or outside the legislature—
I cannot say for the moment—to work
together again after the next general
election.

Now, Sir, if we take these three
facts into consideration, the fact that
the coalition had worked well, that the
Chief Minister regretted itg dissolu-
tion and that the parties concerned
were willing to work together again
afier the general election, can one
understand the real reason for the dis-
solution of the coalition? The hon.
Minister, Shri Datar, very convenient-
ly to himself, said that we had no
business to have a peep behind the
scenes, that we were concerned only
with what happened in the legislature
and taking that into consideration
decide whether the Proclamation
issued by the President on the 25th
February assuming all the powers of
Government to himself was inevitable
or not. But I hope that either he or
Shri Lal Bahadur, if he winds up the
debate, will enable us to understand
this dilemma.
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Now, Sir, I come fo the poin{ raised
by my hon. friend who said that the
Ganatantra Parishad which wag one
of the parties to the coalition had no
option in the matter, that it was forced
to agree to the dissolution of the coali-
tion. Now, so far as newspapers speak
the truth, both the parties, the Gana-
tantra Parishad and the Congress, took
stock of their chances in the next
general election. The Ganatantra
Parishad came to the conclusion that
it had hardly any chance of command-
ing a majority after the general elec-
tion and it wanted that the coalition
which had worked well should conti-
nue in the interests of the State, It
could be dissolved a little before the
genera]l election but there was no rea-
son why it should be dissolved 10 or
11 months before the elections took
place. The Congress, on the other
hand, judging from the information
published in the newspapers, came to
the conclusion that it had a chance of
getting a majority in the legislature
and, therefore, of forming a Govern-
ment which did not depend on the
votes of any other party for its conti-
nuance. This shows that while the
Ganatantra Parishad was prepared to
carry on the coalition, it fell through
only because of the intransigent atti-
tude adopted by the Congress. If the
Congress felt that the coalition was
not morally right, well, it should not
have agreed to the coalition to begin
with but if it agreed initially to the
formation of a coalition Government,
it had no right to drop it so early
before the general election simply
because it felt that it had a better
chance than the Ganatantra Parishad
of securing a majority in the Orissa
Vidhan Sabha in the next general
election.

Now, the nexi thing to consider is
whether in spite of the politics of the
different parties it was not possible
for the Congress and the Ganatantra
Parishad to form a caretaker Govern-
ment. So far as I can see, there was
no impediment in the continuance of
the coalition as a caretaker Govern-
ment. But neither of them agreed to
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take upon itself the responsibility of
forming a caretaker Government,
Shri Datar has told us that as neither
party was in a majority, it was
obvious that neither was in a position
to have a caretaker Government. I

shall come to this point a little later |

but had this view been accepted, an
important conclusion would have
flowed from it. The coalition would
mot have been dissolved as hastily as
it was done. The Legislature could
have continued a little longer, so that
the B.dget might be passed, so that
the supplementary estimates for the
current year might be passed, and no
.action might have to be taken by the
President and Parliament here to
permit appropriation of funds for
meeting the expenditure, either during
the current year or during next year,
The parties have, by their conduct,
forced the President in the last resort
to provide the funds required for
carrying on the administration. I
shall come to the part played by the
‘Governor in this connection in a
‘moment, but I am just now concerned
with the result of the action taken
by the parties, which formed the coali-
tion, in dissolving it before either

‘the supplementary estimates or the
Budget were passed, Now, what 1is
the reason for this? As I cannot

agree to the advice of Shri Datar that
we should not try to go behind the
scene, I should like the House to
consider for a moment what the real
reason was for the refusal of either
party to form a caretaker Government.
“The coalition could have continueqd as
a caretaker Government in the first
place. If that caretaker Government
had been agreed to, then the party
forming the caretaker Government
should obviously have been supported
by the other party to the coalition.
It should have been specified that
nothing of any major importance
would be done contrary to its views
and should therefore, have had no
wobjection to supporting the caretaker
‘Government, no matter by which
-party it was formed. But the fact
-that this was not agreed to showed
that neither party was prepared to
trust the other, Just consider the
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implications of this ptoposition, If
the two largest parties in the Orissa
Legislature, which had worked well
logether for nearly two years, could
not trust one another to conduct the
Government fairly, so that neither
party . . .

Surt BHUPESH GUPTA: They sat
in the Ministry with their hands
thrust into each other’s pocket.

Dr. H. N. KUNZRU: . might
derive an unfair advantage in the
general election, whkich is to take

place towards the end of this year or
the beginning of next year, how does
the Government expect any party to
have faith in the Government of the
majority party, either at the Centre
or in any other State? How does it
propose to persuade the other parties
to feel that while the other parties
might act unfairly, in order to improve
the chances of their success at a
general election, the majority party
is so fair-minded that it would never
take any step in this direction, to
which any other party could ever
have the slightest objection. If what
has happened in Orissa is justified—
and so far as I can see it has been
justified—then, the Central Govern-
ment here should see to it that, say,
three or four months before a general
election, the President assumes all
the functions of the Governments in
every State and at the Centre,

SarbaAR RAGHBIR SINGH PANJ-
HAZARI (Punjab): Why?

Dr. H. N. KUNZRU: I have explain-
ed the thing very clearly, but the
hon, Member, I think, was thinking
more of the collection of votes in this
House than of the subject under dis-
cussion, and I cannot now wepeat
what I have been saying five
minutes.

for

Surr BHUPESH GUPTA: Votes
are in his pocket.

Dr. H. N. KUNZRU: It is obvious
from what I have said that there was
nothing in the situation prevailing in
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Orissa, which required the disconti-
nuance of the coalition, The coalition
has been discontinued, so far as we
can see, because one party thought
that it would improve its chances of
securing g majority at the next general
election, if it decided to terminate
the coalition long before the general
election took place.

Surr AKBAR ALl KHAN: (Andhra
Pradesh): Both the parties thought
50.

Dr. H. N. KUNZRU: Not the
Ganatantra Parishad. The Ganatantra
Parishad was willing to continue the
joint Government, till shortly before
the elections were to take place, but
the Congress was not prepared to do
it, And it seems to me that there
was a serious difference of opinion
between the organisational and the
executive wings of the Congress in
O1'ssa on this point. It is the Cong-
ress which resigned, because of the
disumty within 1ts own ranks. It
could not put its house in order and
this brought about a situation in which
democratic Government came to an
end and President’s Rule was forced
on the State and on the authorities
here. It is deplorable that those who
were concerned with the Government
of Orissa thought nothing of the
interests of the Stale, but only of
the interests of the parties. Again, I
should like to ask, since the matter
is of such importance, one question
of the Government spokesman, Did
the Orissa Legislature Congress party
get the consent of the Congress high
command here for its action before
it insisted on the dissolution of the

coalition? So far as I can gather
from the newspapers, the Chief
Minister was forced to tender his

resignation ang that of his Govern-

ment before the high command here’

could arrive at any decision. General-
ly it was thought—again, I must say
that I gathered this impression from
what 1as appeared in the news papers
—that the high command There
was against the dissolution of the
coalition so soon before the general
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election, But the organisational wing
of the Congress party in Orissa did
not wait to know the decision of the
high command here before forcing
the dissolution of the coalition. I ask
this question not because I am inte-
rested in the fate of this party or

that, but because it has a profound
bearing on the manner in which
democratic Government is to be

carried on in this country. We should
know what we are in for, when we
think over the events that have led
to the dissolution of the-coalition.

There is only one more point that
I want to deal with before I sit down.
Shri Datar has told wus that the
resignation of the Government was
tendered on the 21st February and
the Governor’s Report was received'
here in Delhi on the 24th February.

The Governor issued his own

1 p.m. Ordinance appropriating

about Rs. 4} crores for
meeting  the expenditure during
the current year. 1 shoulgd like

to know why the Governor could not
inform the President earlier than the
24th of what had happened in Orissa.
Could he not have sent his report
with a moessenger by air to Delhi so
that the full facts might be known
here on the 22nd at the latest? I do
not know whether a report sent by
wire or in cypher .

Surt BHUPESH GUPTA: He said
that a letter was received.
Dr. H. N. KUNZRU: would

have been regarded as an authentic
document. But if a report by wire
or sent in cypher to Government
could have been regarded as a valid
document, why did not the Governor
choose that method of informing the
Government here at the earliest pos-
sible moment{ of what had happened
in Orissa? How is it that the Centra}
Government came to know of it as
late as the 24th?

The second point that I want to
know is how it is that the Governor
decided to issue an Appropriation
Ordinance on the 23rd February. Since
the Governor thought that he alone
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was responsible for carrying on the
Government after the resignation of
the Ministry, he came under the con-
trol of the President. Did he ask
the President whether he should issue
such an Ordinance? Even if his
advisers gave him wrong advice, did
they not point out to him that once
the Government had gone out of office
and he decided to act on his own
authority, he was responsible to the
President and to this Parliament for
his actions, and that he should, there-
fore, take the previous sanction of the
President for issuing an Appropria-
tion Ordinance, if that was within
his power to do so? Obviously the
Central Government thinks that it
was not proper on the part of the
Governor, that it was not legal on the
part of the Governor of Orissa——that
is the question that my hon. friend,
Mr. Bhupesh Gupta, was asking—to
issue the Appropriation Ordinance.
But the President’s Order was issued
cancelling that Ordinance on the
10th, What I want to know is whether
any expenditure was incurred by the
Orissa Government as a result of the
issue of the Appropriation Ordinance
by the Governor of Orissa either bet-
ween the 23rd and 25th February when
the President’s Proclamation was
issued or between the 23rd February
and the 10th March when the Presi-
dent cancelled the Ordinance. 1
should like to have answers to both
these questions’

I have dealt with the main points
that I thought ought to be brought
before the House, and it pains me a
great deal that at a time when all
of us, irrespective of the Parties to
which we belong, should/try to
strengthen the Constitution and to
strengthen the foundation of demo-
cracy in this country, things are allow-
ed to happen which place party
interests above the interests of the
country and which make a farce of
constitutional and democratic govern-

ment, If such a thing happens
again, I doubt whether anybody
would believe in the sincerity
of our ©political parties to act
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in accordance not merely with
the letter but with the spirit of the
Constitution. 1 say, Sir, “the spirit of
the Constitution” because I feel
assured that the spirit of the Consti-
tution has been violated in connection
with the dissolution of the Orissa
Government in every important parti-
cular, and the Constitution has been
brought into contempt and democra-
tic government has suffered a serious
setback.

Surt BHUPESH GUPTA: Mr. De-
puty Chairman, Dr. Kunzru seems to
be dissatisfied because the Coalition
Government has gone out of office in
Orissa. I am happy that it is no
longer in office,

[}

[Tue Vice-CHAIRMAN (SHRI RoHiT M.
Dave) in the Chuair]}

There shall not be any tears for this

Government because this Coalition -
Government of the Congress and the

Ganatantra Parishad was born in sin,

lived 1n sin and went down in the act

of committing sins. Therefore, one

need not shed tears even if Dr.

Kunzru sheds tears for such an event

in our political life.

Dr. H N. KUNZRU: My tears are
over the fact that democratic gov-
ernment has been done away with and
that the parties concerned have forced
the President to take over the Gov-
ernment of Orissa.

Surr BHUPESH GUPTA: That is
my trouble with Dr. Kunzru A
Government which was born in sin,
which lived in sin and whjch went
down in sin could not be considered
a democratic Government, according
to my reckoning. Therefore, we
differ on fundamentals.

Sir, Mr. Surendra Mahanti in an-
other place said, and he said it very
frankly, that not a dog barked in the
streets of Orissa when this Govern-
ment went down. He said that nobody
expressed regret that this Government
had gone out, and he said that he
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would be prepared to take the blame
and share it with all others, his
allies, who formed the Government.
He said that, and I think we should
appreciate this confession even at this
late hour, Both are responsible for
what has happened in Orissa today,
that is to say, failure of the normal
provisions of the Constitution. Let
there be ng mistake about it.

Sir, it was already clear some time
back that the Congress could not give
a stable Ministry or Government in
Orissa despite all its tall claims, Later
on it also became clear that neither
the Ganatantra Parishad could give
a stable Government for the State.
It-is now abundantly clear before the
public that the two of them, combined
together, cannot give a stable Gov-
ernment in QOrissa. I hope that the
proper conclusion will be drawn by
" the people of Orissa who have been
deprived for no fault of their own
the right to govern themselves under
the Constitution. How is it that that
was not possible? We are just told
that their strength was 110 in a House
of 140. How is it that 110 people, with
such a strength, fell out and the Min-
istry could not continue in office? The
answer is to be sought not in the pro-
visions of the Constitution but in the
facts of our political life. There is a
saying that when thieves fall out,
honest men come to their own and
I have no doubt in my mind that
honest men on this side of the House
as well as on the other side—honest
men in the Congress—will come to
their own and find the necessary
answer, [ am trying to come to my
own. Now they fell out because there
was no principle guiding them.

Here just I begin. This alliance was
not a surprise to us, I tell you, Even
before the alliance was formed in
1959, “The New Age” of May 24,
1959, published an article by Mr.
Gurucharan Patnaik, Secretary of
the State Council of our party in
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Orissa. This article was written on
the 15th May and he said:—

“Thus the coalition move will by
no means be a permanent or stable
solution of the unsettled political
life of Orissa, All sorts of intri-
gues, manoeuvreg and squabbles
can be expected.”

Can I not claim that comrade Guru-
charan Patnaik made a prophetic
utterance? And 1 would ask the pro-
phets of the Congress Party to re-
cognise the capabifities of making
such prophecies on our part.

Dr. H. N. KUNZRU: Shri Santha-
nam also made such a prophetic re-
mark.

Surr BHUPESH GUPTA: Shri
Santhanam also made such a prophetic
remark? 1 see, he is one of these
people.

Then Comrade Gurucharan Patnaik
pointed out again:—

“The news of the coalition has
profoundly demoralised the Con-
gress rank and file who do not
..-ow what to explain o the masses.”

Then again he said about our task
there and added:—

“Both the Congress and the
Ganatantra Parishagd will have to
be exposed and fought”

This was what we said. Here was

an unholy alliance which had got to
be fought and exposed and the people
were to be warned even before the
Ministry was formed. Today events
have shown that what we said was
right, that the warning that we gave
was correct,

Now, Sir, let us come to some as-
pects of the matter. In the 1946
General Election, the Congress securcd
46 seats out of a total of 60. In the
1952 General Election, it secured
about 60 seats or so.
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Surt HARIHAR PATEL:
three out of 140.

Sixty-

Sur1 BHUPESH GUPTA: In the 1957
General Election, the number went
down to 56. Still it was the largest
party, that is to say, since 1946, there
had been a decline in the position of
the Congress in Orissa and it had been
a continuous process,

I would refer to what Mr. V, P.
Menon wrote. Mr. Menon at that
time was, as you know, in charge of
the reorganization of the States. He
wrote something quite interesting in
his book—I think it is called “Merger
of Indian States”—and I would like
the hon. Members to remember what

he wrote. He is now in the Swatantra
Party or somewhere near it. He
wrote:—

“Orissa—With a new awakening
among the States’ subjects, there was
no doubt that most of the rulers
would be driven out.”

That is to say that the upsurge in
Orissa was so great then that these
people, the Rajas and the Maharajas,
would have been swept away by the
tide of popular upsurge, Then  he
wrote in the same book as below:—

“When the rulers asked for legis-
lative rights which they so long
denied to their own subjects, Sardar
Patel replied in the affirmative and
added....”

These are Sardar Patel’'s words:

“Instead of diving in a small well,
the rulers will be entitled to swim
in an ocean.”

Therefore, the affairs of Orissa were
so handled that these rulers, petty
ones, who were diving in a small-well
—the gracious Government here made
it possible for them to swim in the
ocean.

Smrr DAHYABHAI V. PATEL

(Gujarat): Like Bastar.
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They
have been swimming in the ocean.
They have no boat. They are now

swimming apart, each trying to get
to the shore. I would request honest
men in the Congress Party and other
parties not to throw life-belts to them,
Let them sink there because we want
opportunism in political life to be
sunk for ever.

Here is the beginning of flirtation
with the Princes. Let there be no mis-
take about it. When the Government
was formed, Mr. Mahtab was not
there, After the Second General Elec-
tion, the position of the Congress was
such that it lost seats and the number
of seats went down to 56 without hav-
ing any majority—absolute majority.
The Ganatantra Parishad came up next
with 51 seats and the other parties
were there and then they formed a
Government although they did not
have a majority there, Then when
the oath taking ceremony was taking
place on the 18th April, or so after
the second General Election, Mr,
Bhimsen Sachar, the Governor at that
time, pointed out that the Congress
could claim a solid majority of only
65 members, that is to say not an
absolute majority in a House of 140,
Mr. Bhimsen Sachar pointed out the
weakness of the Congress Party in
his address on the occasion of the oath
taking ceremony. That was the be-
ginning.

Thus after the second General Elec-
tion, they lost seats and they formed
a Government. What was their posi-
tion? Initially the number was 50.
Suddenly it jumped to 71. Horse-
trading went on. And here is the hon.
Home Minister—not the one that is
silting behind but the one that is in
the forefront, the hon. Minister of
State in the Ministry of Home Affairs
—who was telling us, “Oh! this is a
bad thing for people to cross the
floor.” Who crossed the floor and
went away? Who was responsible for
those who made political defections?
It is the Congress Party which in
office through inducements to other
parties encouraged political defections
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on the part of members of the other
parties and succeeded in bagging at
least fifteen members by that method.
Then they could claim that they had
got 71. After having done this bit of
horse-trading, it does not sound very
wel]l on the part of the ruling party,
that is the Congress and its Ministers,
to moralise on this kind of crossing of
the floor. You flourished on it. Sir,
the crossing of the floor started taking
place, thanks to the Congress Party,
so briskly that at one time we thought
that there would be need for traffic
control there, that Traffic police
would have to be called in, policemen
had to be called to control the traffic
because almost every day crossing of
the floor was taking place. I had been
to Orissa 1n those days and I noted . . .

Surr ABHIMANYU RATH (Orissa):
Do not your members cross the floor?

Surt BHUPESH GUPTA: We expel
them, we never take them back. It
they go, let them go. We never allow
such people to be in our party.

Surt SHEELL. BHADRA YAJEE
(Bihar): But, Sir, they accepted the
Congress programme when joined the
coalition Government.

Surt BHUPESH GUPTA: What can
I do it they succeed in taking some-
thing from you? 1 do not know if
they had taken anything from us. If
they had taken something, ask them.
Why indulge in such interruptions?

Now, that happened. When the
Coalition Ministry was formed, Pandit
Jawaharlal Nehru blessed it. He said
at a Press Conference, I am told, that
the Ganatantra Parishad was more
than a Rulers’ Party. Just before the
Kerala elections, the Muslim League
became a very reliable and acceptable
party to be brought into the front to
fight the elections. When a constitu-
tional situation had developed in
Orissa and when it became politically
necessary for Mr. Mahtab to go in for
a coalition, at once the Congress
leader here, the High Command, the

!
)
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highest of the high, Dblessed it by
saying that it was something more
than a Rulers’ Party. Today they of
course have fallen apart. Now this is
how it was formed. Now they talked
about the programame, Well, I will come
to that later, But even before that,
in 1958, Dr, Harekrushna Mahtab
tendered his resignation as head of
the Government, and I have got the
whole correspondence that passed on
that occasion, the original correspon-
dence. I got it through the Members
of our party in Orissa. The Chiet
Minister wrote a letter to the Gover-
nor on the 9th May, 1958:

“l have already spoken to you
about the political situation which
has developed in the State on ac-
count of the attitude of the Con-
gress High Command towards the
local Congress Assembly Party and
myself, I have told you about the
position of the Congress Party in
the Assembly.”

Like that he wrote. Then he wrote
in the same letter giving his idea of
his strength in the Assembly. He said
that he had a slender majority. He
said, “I resign, and you dissolve the
Assembly.” He said about the next
step, “My advice to you is that the
Legislative Assembly should be dis-
solved under article 174.”

This is what Dr. Harekrushna Mahtab
wrote to the Governor in 1958 when
he tendered his resignation, and he
said he was doing 30 because he had
been forced to do so by the High
Command, Now the copy of the ori-
ginal letter is with me. And the
Governor wrote back. I need not go
into all that. But what happened? At
that time the Governor rushed to
Delhi. He should have accepted the
resignation letter of Dr, Harekrushna-
Mahtab. Instead of that he kept it
pending, rushed to Delhi, had consul-
tations with the Home Minister, and
then went back and wrote a letter to
Dr. Harekrushna Mahtab saying that
he had assessed the strength and had
found that he had the majority. Taking
recourse to unbelievable and wuncons-
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titutional practices, the Governor goes
out of his way to have consultations
here with a member of the High Com-
mand and then goes back to Orissa to
write a letter to the Chief Minister,
who had resigned, to tell him, “You
have the majority.” This correspon-
dence is also with me. We pointed out
it was all wrong. imperfect and un-
accoptable unconstitutional practices.
He did not apply the objective test
of asking the other parties to form a
Ministry and did not give an opportu-
nity to the other parties to have a test
of the strength of their parties on the
floor of the House.

After all this, Sir, they changed
their mind. Dr. Harekrushna Mahtab
withdrew his resignation and came
back to his office. It continued till
May, 1959, when he again found his
position weak and he was faced with
the problem of forming a Coalition
Ministry, because the situation became
serious.

It is not merely a question of mino-
rity and majority, because the Con-
gress at that time had some nominal
majority. They realised that they
‘were getting discredited and that the
democratic movement in Orissa was
gathering strength. That is + why the
reactionary elements in both the par-
ties—in the Ganatantra Party and in
the Congress Party-—got together, and
specially the Congress Party leaders,
ignoring the opinions and views of the
rank and flle Congressmen confabu-
lated with the leaders of the Gana-
tantra Party and came to an under-
standing to have a Coalition Ministry
in Orissa. It was opposed at the
AICC. by Mr. Ansar Harvani and
many others, and it was also opposed
by the Congress Party at the State
level, because they felt that it was a
bitter pill to swallow. Yet it was
formed. Here we exposed it, and
comrade Gurucharan Patnaik wrote
an article in the New Age which I
may quote in this connection:

“At the same time it has to be
realised that behind the ecoalition
there is a certain unity of material
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pointed; good Congressmen all
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interests. These feudal forces found
that this Congress-Ganatantra Pari-
shad conflict enabled the democra-
tic forces to make some headway
and win some concessions. Under
mass pressure spearheaded by the
Communist Panty and fearing a
defeat in the Assembly the Con-
gress was compelled to abolish the
family allowances of the feudal
rulers, to tax the rent-free lands of
the Rajas and their families, to give
some rights to the share-croppers
who cultivate the lands of the feudal
chiefs.”

Now that is how they came together
to face the growing discontent among
the people, the coming together of the
democratically-minded  people, be-
longing to or owing allegiance to all
parties for advancing their interests
and for advancing the interests of
Orissa. It was, therefore, a politically
criminal and unholy and unprincipled
alliance of the reactionaries of the two
parties, who wanted to foist upon the
State of Orissa a Gowvernment un-
worthy of the name. That is how it
happened—let there be no mistake
about it. Congressmen were disap-
over
the country were disappointed and
they asked, “How 1is it that the
Rajas were now forming the alliance?”
What haooened after that? Afier that
the certain allowances to the families
of the former rulers that hag been
stopped by the Congress came to be
revived. The allowances that were
stopped by the Congress came
to be restored. The Home Minister
was written to by the Ganatantra
leader in which he requested the Home
Minister to restore the allowances
which had been stopped, and the
Home Minister naturally obliged the
allies and restored these allowances.

Then, Sir, T would refer to Unstarred
Question No. 249 tabled in the Lok
Sabha on the 20th December, 1960,
in which you would find that 21 minp-
ing leases were distributed by this
Coalition Ministry as patronage, and
if you go through the list, you will
find that these went either to Congress-
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men or to the supporters of the Gana-
tantra Party. This is what happened,
distribution of patronage.

Then you will find that from Puri
and Bhuvaneswar in Orissa a large
quantity of fertilisers left and was
black-marketed in Andhra, When it
became known, a question was asked
and the Food Minister said, “What
can I do if such a thing happened?”
And the co-operative society which
indulged in this kind of blackmarket-
ing was presided over by no other
than a former president of the Orissa
Pradesh Congress Committee. Such
was the position.

Then again, Sir, even funds allo-
cated for the Plan could not be spent
in Orissa. We are told that they had
formed the Coalition Government to
implement the Plan programme, but if
you go through the progress made you
will find that there had not been much
progress up to 1960-61. That year
they could not even spend the Rs. 12
crores which had been allocated for
the different projects. So  efficient
was the Congress-Ganatantra Coalition
Ministry that it could not spend even
the Rs. 12 crores which had been ear-
marked., That wag the position.

Tt you see the revenue position, you
will find that in Orissa bidi 1leaves
were fetching a good revenue to the
State, but the revenue from that
source went down from Rs. 70-62
lakhs in 1958-59 to Rs. 12 lakhs in
1960-61. Such has been the decline
in the State’s revenue,

Surr B. K. P. SINHA (Bihar):
Mr. Vice-Chairman, what ig the rele-
vance of all this to the subject under

discussion? I do not understang it.
It is not an inquisition of the
Congress Party or the Ganatantra

Party that is under discussion.

_ Sert BHUPESH GUPTA: It is an
inguisition of the Congress Party and
the Gantantra Party, It is an inqui-
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sition into their misdeeds and misrule
which had brought about such a
thing in Orissa, where the people of
Orissa do not have even the right to
govern themselves.

SHrt BISWANATH DAS (Orissa):
Sir, 1 stand to protest against what
he has said. He made a reference to
the former President of the Provin-
cjal Congress Committee, Certainly
he was the chairmap of some society,
but he had nothing to do with the
scandal referred to, and which we
have been agitating against. In that
respect there wag an official commit~
tee appointed and the report is there
to see. It is very unfortunate to make
such references against persons who
are not here.

Sgrt BHUPESH GUPTA: Please
do not waste my time. It is not a
question of anyone not being present
here. Many people that way are not
here.

Now, Sir, here is Dr. Mahiab and
this is what he writes in an article,
and it is the article that appeared in
the Amrita Bazar Patrika on March 4,
1961. After resigning Dr. Mahtab
went to the Press.

Dr. H. N. KUNZRU: You cannot
read from newspapers here.

Sgrt BHUPESH GUPTA:
quoting from a newspaper,
the wrong there?

I am
What is

Dr. H. N. KUNZRU:
do if.

You cannot

Surr BHUPESH GUPTA: What is
the wrong? I ask. I am simply
quoting it, and T believe there is
nothing wrong in it.

Surt AKBAR ALI XKHAN:
not allowed.

It is

Surr BHUPESH GUPTA: It is an
article I have referred to. From this
it will be seen, as Dr. Mahtab writes,
“the Congress Party has changed its
stand at every stage.”
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Surr AKBAR ALI KHAN: On a
point of order, Sir, Is it permissible
to read from a newspaper?

President’s Proclamation

Surr BHUPESH GUPTA: Dr.
Kunzru has raised an objection. Then,
Sir, let the House adjourn, and I shall
find out and show from the proceed-

ings of the House on how many
occasions both sides have read from
newspapers. Let there not be any

objection because I am reading from
an article. Please do not take away
my time like this. You know news-
paper reports have been cited, and
when the Kerala thing was there
gentlemen were reading from too
many newspapers. I can get over
the procedure. That trick I know,
but let us be reasonable over this
matter, and I am surprised that
experienced and eXpert parliamen-
tarians are taking objection to my
using the newspapers when I am
dealing with a statement by an ex-
Chief Minister of Orissa. If that Is
not relevant, what is relevant T do
not know. Anyway, Sir, I shall not
quote extensively from that article by
Dr. Mahtab, but I would like to ask
hon. Members to read this article
where it poses the question:

“That first is that a party in
minority should not go in for
formation of Government on the
off-chance of securing some recruits
later on. The scope for recruit-
ment from other parties ig bound to
result in rank indiscipline in the
party itself.”

Well, now Dr. Harekrushna
Mahtab is saying this thing, and
Dr. Mahtab was brought to start this
game and he had succeeded in rais-
ing his number from 56 to 71, and
he al:o did go in for a coalition
Ministry. Now, if he has realised
this thing, it is a good thing. Nobody
is opposed to coalition as such. But
coalition for what? Coalition on what
principle? Coalition for the sake of
serving the vested interests and for
exploiting the masses, or coalition for
helping the people and for carrying
out the reforms and radical measures?

[ 15 MAR. 1961

relating to Orissa 2662

This is the question. Therefore, it is
not a question of coalition as such.
Here was a coalition, as I said, with
a view to serving the vested interests
and for furthering certain reactionary
ends, and Dr. Mahtab admits this
indirectly.

Then, Sir, he says:

113

. the method followed by
the party was demoralising the
entire body politics of the State.”

Not only the pledge of the party, of
the members of the parties, is broken
but also the absurdity is shown to
the electorate. Dr. Mahtab lives in a
land of religion and temples, and
naturally after his resignation he
started telling truths, and I welcome
it. Truths, even if they are spoken
belatedly, are welcome. This is what
he d'd.

Now, afler that interesting
what happened?
on for 21 months.
the programme. What happened to
that programme? Every step that the
coalition Government took was taken
from the point of view of serving the
landholding class of Orissa; its Maha-
rajas got the better of him, till Mr.
Bijoyanand Patnaik got the better out
of him. That is the position. In this
way push and pull went on by the Pre-
sident of the Orissa Congress. He is a
big businessman of Orissa, if Orissa
has any big businessman! Therefore,
Sir, you see the political picture? Who
operate there? It is the big business-
men, millionaires, Maharajas, time-
servers, political opportunists carry-
ing on all kinds of alliances. And that
has brought the Orissa politics to its
present state. Let there be no mis-
take about it. Am I to understand
that in the course of the next few
monthg this wil] be altogether remov-
ed? I do not think so. The only
thing I can think of is that all honest
men from all the parties, learning
from the bitter experience, should sit
up and correct these things. Then

thing
This coalition went

We were told of



2963 Precident’s Proclamation [TFAJYA SABHA ]

[Shri Bhupesh Gupta.]
only probably some solution could be
found.

Now, Sir, I need not say anything
about the Governor’s things. ARout
that the less said the better. An ordi-
nance was issued, and the Governor
is a retired 1.CS, officer. He should
at least be knowing when and how to
issue an ordinance because that has
been their trade. Now, he ignored
Parliament. He ignored the President.
Is this right? The Government
should make a forthright statement.
Up till now they have not made it and
we are asked to endorse the thing
whatever he did.

Now, in this connection there is a
talk of having mid-term elections.
‘There should not be mid-term elec-
tions. There should be only regular
general elections. Some people ih the
ruling Congress Party think that
mid-term elections would be advan-
tageous to them, but I think that this
is again another manoeuvre that is
going on. We should wait till the
-general elections come next year.

Then, Sir, the Central Government
must find rupees ten crores for Orissa.
Orissa’s planned projects must not
be curtailed. A sum of Rs, 10 crores
should be found by the Centre for the
simple reason that Orissa deserves to
be supported. Secondly, Sir, if the
elected Government is not there, it is
not because of any fault of the Crissa
people, it is because of the fault of
the Congress Party and their allies,
the Ganatantra Parishad. Therefore,
Sir, that is another point that I would
like to make.

Then, Sir, I come to the question of
land reforms, They have tampered
with the land reform legislation in
order to give more land to the land-
holding classes. Now up to 50 stand-
ard acres could be easily given to
each family. This arrangement is
made after tampering with the “land
reform legislation under the Congress-
‘Ganatantra Coalition.
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Then, Sir, there are certain other
things. I suggest since the Govern-
ment of Orissa has come directly un-
der Parliament, the allowances which
were restored to the Princes, to the
families of the Orissa Rulers, should
be cancelled again. These were res-
tored by the Congress when they went
into this kind of unholy alliance with

the Ganatantra Parishad. Perhaps to

please the allies they restored these
allowances to the Princes. These
should be curtailed. These should be
taken back again and Parliament
should direct this thing. 1t is very,
very important from that point of
view.

Sir, I would just conclude by say-
ing that we do not want to say very
much on the subject. Orissa is a
classic example of how the Congress
Party indulges at its convenience in
all kinds of opportunistic alliances,
when it suits some leaders of the
Congress to ally with all reactionaries
in order to throttle the growing sound,
healthy popular democratic senti-
ments in the country. Now, this has
also been revealed. Today it is a
question of having a stable Govern-
ment .

Surr MAHESWAR NAIK (Orissa):
Of al] persons Mr. Bhupesh Gupta
speaks of democracy.

Surr BHUPESH GUPTA: I am
glad that he is getting up. I did not
see him get up during the course of
21 months of honeymoon, of Airta-
tions, of alliances, of cohabitation and
all the rest of it. Now, Sir, he is get-
ting up. He gets up when the lovers
fell out with each other after having
misconceived their love.

Surr ABHIMANYU RATH:
case of perverted love.

Surt MAHESWAR NAIK: He is
losing his balance. He is not fond of
love, no more. You say “perverted”.
What is perverted? It is a marriage
of inconvenience. I should not use
the word “marriage”. It is not a mar-
riage. It is defaming the expression
“marriage”.

It is a
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Surl HARIHAR PATEL: How can
bachelors speak about marriage?

Surl BHUPESH GUPTA: How can
I go into the question of marriage,
especially when I deal with such
things where the sanctity of mar-
riage is not there? But it 1s a crime
of someone else. I know that you
understand this very well. All I can
say 1s that we are glad that this un-
holy thing, this corrupt deal and
opportunism has come to an end.

We sympathise with the people of
Orissa and it has been a lesson for
them, and we hope in the coming
months the people of Orissa would
deserve to he supported by us. They
have been very badly let down by the
Congress Party, leaders of the Gana-
tantra Parishad, Rajas, Maharajas and
millionaires. They should see to it
that only honest men occupy impor-
tant positions. When 1 say “honest
men”, I mean that honest men in
Congress should also occupy impor-
tant positions in their own party. I am
not talking of certain top leaders of
the Congress Party.

One of the reasons why the Orissa
Congress has gone down is not be-
cause of its general policies only. I
is because of the fact that Congress
in Orissa has been more or less flooded
with reactionary, vested interests and
dishonest men. Honest men have
been weeded out. Congress now runs
more and more on machinations and
misdeeds brought under the influence
of the Ganatantra Parishad and the
landlords. That is why today you see
the Congress in such a state of moral
and political poverty in that State of
‘Orissa.

(Time bell rings)

Sir, I thank you very much. You
have rung the bell. But I thought
that we should express our jubilation,
our rejoicing, our acclamations at
what has happened in Orissa because
these two parties, which formed the
Ministry are outside the Ministry. Let
‘them throw mud at each other. They
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will do so. Il is good. But out of
that thing we must draw the lesson.
Let them expose each other. It 15 a
good thing that they are exposing each

other. Many Press conferences have
been heid by this party and that
parly, 'very acrumoniously. It 1is a

good thing. Let the Congress leaders
opposite, especially the Congress
friends sitting on the rear benches try
to correct this thing. This is the ques-
tion today.

Tare  VICE-CHAIRMAN (SHRI
Rorir M. Dave): Mr. Bhupesh
Gupta, it is time to conclude.

Sart BHUPESH GUPTA: Would

they realise that such a thing debases
the political life of the country, de-
fames the Constitution, throttles its
processes, undermines the Parliamen-
tary institution and strengthens the
forces of reaction and subversion both
from within the party and before he
public eye? They must realise it
The party which 1s in control of the
Central Government should own the
responsibility for this- matler more
than anybody else. It is a shame and
that is what was done by the Congress-
Ganatantra Coalition. We shall have
to wipe out this shame by our own
efforts.

Surr N. K. DAS (Orissa): Mr.
Vice-Chairman, Sir, I rise to support
the Resolution that has been brought
before the House. While doing so, I
want t0o make a few observations.

Sir, the unfortunate turn of events
that led to the sudden breakdown of
the constitutional machinery in Orissa
and the consequent taking over of the
administration there by the President
himself is a thing which is regretted
by all of us in Orissa and 1 am sure
it is regretted by all sincere friends of
democracy all over the country. Sir, for
a correct and proper appraisal of the
situation that has arisen in Orissa, one
has to go back to the early days of
the year 1957 when the last general
elections were held. As the results of
the elections were announced, it was
found that no single political party
was returned with an absolute majo-
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rity so as to be able to form a gov-
ernment by itself. The Congress,
though returned as the lar-
gest single party, did not have the
requisite strength to form a govern-
ment. Rightly or wrongly, it did form
a government with the support of a
few Independent Members and some
four or five Members belonging to
what is known ag the Jharkhand
group.

AN Hon, MEMBER: And the Com-
munists also.

Surt N. K. DAS: This government
dragged on its precarious existence.
But it was felt that a government
which had to depend for its exisience
on such slender and precarious
majority could not be expected to
launch on any long-range programme
or activities for the overall develop-
ment of the country. The interests of
the State suffered while the politieal
parties struggled among themselves
for power. Good sense, at last, dawn-
ed on the minds of the two leaders of
the political parties, namely the Con-
gress and the Ganatantm Parishad and
as a result of that a happy under-
standing between the two able and
farsighted leaders—Dr., Harekrushna
Mahtab and the Maharaja of Patna—a
decision was taken to join hands to-
gether and to form a stable ministry.
A fierce controversy arose, not only
in Orissa, but also outside Orissa, as
to the utility, feasibility and even the
desirability of having a coalition min-
istry, and doubts and fears were
very widely expressed that this coali-
tion would die a natural death no
sooner than it was born. But with the
blessings of all right-thinking persons
in Orissa and outside Orissa, this
Coalition Ministry was ultimately
ushered into existence angd it continu-
ed its administration very smoothly
and successtully. This Coalition Min-
istry would have continued uninter-
ruptedly, scoring success after success,
but it was felt that in view of the
general eleciions which were fast
coming, there should be complete
merger of the two parties and that the
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elections should be contested with a
more or less common front and pro-
gramme. This led to a very Ditter
controversy not only among the lead-
ing personalities of the two parties,
but also among the rank and file.

SHRI MAHESWAR NAIK: Particul-
arly in the Ganatantra Parishad.

SHrt N. K. DAS: The two parties
ultimately agreed to differ on the
issue of the merger and the result was
that the Coalition Ministry had to
submit its resignation after twenty-
one years of happy collaboration.

Ax Hon. MEMBER: Twenty months
not years.

Surr N. K. DAS: Yes, I am sorry,
twenty-one months,

Surt BHUPESH GUPTA: If they
had remained there for twenty-one
years there would be a desert in

Orissa.

Surr N. K. DAS: After this resig-
nation, there were attempts made by
the appropriate authorities to see if an
alternative government was possible.
These are stated in the Report of the
Governor submitted to the President.
Here it is stated:

“Nevertheless, the Governor con-
sidered it advisable to send for the
leaders of all other political parties,
including a few wunattached mem-
bers who were Independents, and
ascertain their views on the situa-
tion which had arisen. All of them
were unanimous that the present

Coalition Ministry must go forth-
with and the State should come
under the President’s Rule. The

only exception was an Independent
member, who advised the Governor
to take the initiative to get leaders
of all the parties together and form
a new broad-based Coalition Gov-
ernment representing all the par-
ties. As there can be no Coalition
Government without the support of
the Congress and the Ganatantra
Tarichad, the two largest parties in
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the House, there was no advantage |
in pursuing this suggestion.

In these circumstances there was
no scope left for the proper func-
tioning of the constitutional machi-
nery as provided for in Chapter II
of the Constitution, since the two
largest parties, namely, the Con-
gress and the Ganatantra Parishad,
who together made up a total of
110 members, had definitely dec-
lined to shoulder the responsibilities
of forming a government either in-
dividually or in collaboration with
one or more of the other parties. In
these circumstances, there was no
other alternative but to hold that a
situation had arisen in which the
Government of the State cannot be
carried on in accordance with the
provisions of the Constitution.”

Sir, it will thus be clear that the
President of India had no other go
but to issue the Proclamation and
take over the administration himself.
it is clear also that all that has hap-
pened has happened as a matter of
course and there has heen nothing

[ 15 MAR. 1961]

which can be called extraordinary or
irregular in the whole process. Sir, I
have already stated that we all regret
the unfortunate turn of events which
led to the breakdown of the Coalition

Government. The time chosen for the
resignation of that governmeni was
very unfortunate. The end of the last
year of the Second Five Year Plan
and the beginning of the first year of
the Third Five Year Plan was certain-
ly a time when a popular government
ought to have been in the saddel. But
that was not to be. After Indepen-
dence, Orissa is having the President’s
Rule for the first time. With the ex-
ception of Kerala, it is perhaps the
first instance in the whole country.
(Interruption) We had this in some
other States also but the Presidential

Rule in Kerala was preceded by a good |

deal of commotion and mass uprising.
Jm Orissa, the change-over to Presi-
dential Rule has been rather compara-
tively smooth and peaceful.

Surr MAHESWAR NAIK: That is
Mr. Bhupesh Gupta’s grouse. |
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Surr N. K. DAS: Let us hope that
in the administration of Orissa under
Presidential Rule, the spirit of demo-
cracy, as opposed to the form and
letter of democracy, will not be lost
sight of and that the Plan-frame of the
Third Plan which must have been
made by the Coalition Government
will be honoured in all its relevant as-
pects. Politics in Orissa is now in a
melting pot, Nobody knows what is
in store for this unfortunate State in
the future and a clear picture of the
state of things that will emerge after
the election is not in sight. Let us
hope that the dark clouds that have
arisen on the po'itical horizon will
melt away before the sunrise of the
general welfare of the people and that
the voice of the people will reassert
itself before long.

Sir, before 1 conclude, I should like
to voice the demand of all sections of
the people of Orissa that early steps
should be taken by the Union Govern-
ment to end the Presidential Rule
and install a popular Government,
That is all that I have got to say. :
support the Resolution.

Pror. M. B. LAL (Uttar Pradesh):
Sir, Mr. Bhupesh Gupta wishes us to
be jubilant. I do not think the House
would be prepared to share with him
his joy and be jubilant at the state of
affairs in Orissa.

Sart BHUPESH GUPTA: No, Sir,
that 1s not what I said. You are a
very learned professor. The Con-

gress—G. P. Coalition was thrown out,
and that 1s the only thing. I feel sorry
about Orissa.

Pror, M. B, LAL: He did use the
word “jubilant” and I have repeated
the word “jubilant”, 1 personally,
Sir, rise to speak with a heavy heart.

Surr BHUPESH GUPTA: The stink-
wmg corpse has been removed!

Pror. M. B. LAL: I have a heavy
heart not because I have love for the
Congress, not because 1 have love for
the Ganatantra Parishad, not because
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1 have any special love for a coalition
of the Congress and the Ganatantra
Parishad in Orissa but I am unhappy
because I have love for democracy and
for the dignity of the Indian people,
and because I feel that the President’s
Proclamation, caused by certain mani-
pulations of certain political parties
has given a severe blow to democracy
and has undermined the prestige of
the people of India. Repeatedly we
are told that India is a citadel of
democracy in Asia, that India is to be
preserved as a model of Parliamentary
democracy for other countries of Asia.
Can we claim to serve as a model of
Parliamentary democracy for the
people of Asia if we behave the way
we behaved in Orissa? I feel, Sir,
that the coalition betwcen two reactio-
nary parties may not be as good as
the rule of my own party but, all the
same, it is for the people of Orissa to
decide which party should be in a
majority and which party should form
the Government. When I will go to
Orissa, I will have my say about the
policies and programmes pursued by
the Coalition Government, but as a
Member of Parliament, when I am
dealing with the question of the Pre-
sident’s Proclamation, I am only con-
cerned with the question whether the
President’s Proclamation was or was
not justified, whether the leaders of
political parties which refused to
shoulder responsibility when they
were returned in géod numbers by
the people of Orissa were justified in
doing so or not.

Sur1 BIBUDHENDRA MISRA
(Orissa): Would Prof. M. B. Lal
kindly let us know whether or not
the Orissa wing of his parly passed a
resolution welcoming President’s Rule
before the resignation of the Coalition
Ministry?

Pror. M. B. LAL: T am just ex-
pressing my opinion. Listen to me and
then say whether I am contradicting
my party or not. I have not got the
resoiution of my party in Orissa in my
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hand just now, otherwise I would have
told you how my party behaved con-
sistently in Orissa. My hon. friend,
Shri Bhupesh Guptia, may have to
regret that due to Dr. Harekrushna
Mahtab’s manipulations some of his
party Members were lured to the
Congress Party but my Party in Orissa
has no cause to regret. While all
these machinations and manipulations

were going on, the eleven P.SP.
Members returned by the electorate
to the Orissa Legislative Assembly

stood as one; they could not be lured
by this party or that party. They
showed that they could remain loyal
to the electorate, loyal to the promises
that they made to the electorate.
When this particular article was
under discussion in the Constitutent
Assembly, Pandit  Hriday Nath
Kunzru expressed his apprehension
and felt that the power might be
misused and maintained that it might
lead to undemocratic situations. At
that time Dr, Ambedkar, the
then Law Minister, in charge
of drafting the Constitution
realised that there was a possibility
of misuse of power but said that that
possibility of misuse of power would
be considerably reduced if certain
practices were observed and he hoped
then that the President of India wouid
try to see that the powers were not
misused. He said:

2 P.M,

“The President would take proper
precautions before suspending the
Administration of the provinces and
the first thing he will do would be
to issue a mere warning to a pro-
vince that has erred that things
were happening not in the way in
which they were intended to hap-
pen in the Constitution. If that
warning fails the second thing for
him to do will be to order an elec-
tion allowing the people to settle
matters for themselves. It is only
when these two remedies failed that
he would resort to thig article.”

Now, what do we notice today? We
feel that the power has been so used
and politicians have compelled us to
so use the powers that democracy in
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India is considerably disgraced. I
have no doubt in ‘my mind that the
whole transaction was the most clumsy
transaction and I have alsc no doubt
in my mind that if this article had
not been a part of our Constitution,
even the politicians of Orissa would
have thought a hundred times before
surrendering their responsibilities to
the Governor. After all, though the
two-party system is an ideal arrange-
ment in a parliamentiary democracy,
the multi-party phenomenon is not
unknown to parliamentary democra-
cies and these multi-party phenomena
often led to the formation of coalition
governments, And once coalition gov-
ernments are formed, ithey are not
thrown away the way the coalition
Government was dissolved in Orissa.
I know, Sir, it is difficult to run
coalition governments, I know it re-
quires considerable patience, con-
siderable tolerance, considerable un-
derstanding of each other’s point of
view. I know, Sir, all this is needed
but all the same I know also that
often due to differences in policies
and programmes on certain vital issues
before the country, with all the good-
will  coalition governments have
broken down. But I do not know
what matters of policy led to the dis-
solution of this coalition in Orissa. Sir,
whatever may be the differences bet-
ween certain leaders of the Congress
Party and certain leaders of the Gana-
tantra Parishad, we have not yet
come to know of any vital difference
between members of the Ganatantra
Parishad and members of the Congress
Party who were members of the
Counci] of Ministers in Orissa. Sir,
I might say that in spite of the fact
that this coalition followed unjusti-
fied persecutions of Ganatantra Pari-
shad leaders by the Congress Chief
Minister, once the coalition was form-
ed the persecutor and the persecuted
went on well together and both, 1t
seems to me, had the desire that the
coalition Government should continue.
But then the coalition is dissolved and
I would have liked the Home Minister
who must be in possession of all facts
to let us know what were the differ-
ences in the policies and programmes
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which led the wwo wings of the Gov-
ernment to be at loggerheads and
which led to the dissolution of the
Government. Sir, an hon. Member
just-told us that there was a question
of merger. I am rather surprised. The
two parties came together to form a
coalition Government ang soon after-
wards one party begins to say that the
other party should merge its identity
in that party, otherwise that coalition
would be broken. Sir, as a student of
political science I can say that I have
never heard of such a thing, never
read of such a case in the history of
political democracies in the world.

The DEPUTY MINISTER or LAW
(SHrr R. M. HAJARNAVIS): May I re-
mind him of the manner in which a
coalition was broken up after the
speech made by Stanley Baldwin, a
young Conservative, in the Carlion
Club?

Pror. M. B. LAL: I do not think-
that Mr, Baldwin said that the Labour
Party should merge its identity with
the Conservative Partly.

Suarr R. M. HAJARNAVIS: 1t was
not the Labour Party. It was a ques-
tion of the Conservatives continuing
in the Unionist Party.

Surr BHUPESH GUPTA: The hon.
Deputy Law Minister reads things, I
do realise that but does not read
things carefully. In the context of the
British politics the

Surr K. SANTHANAM: But the
issue is not the Dbreakdown of the
coalition but the breakdown of demo-
cracy.

Sarr R. M. HAJARNAVIS: There i3
no breakdown of democracy because
Orissa is still governed by democratic
institutions.

Pror. M B. LAL: I completely agree
with Mr. Santhanam that the question
is one of the breakdown of democracy
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and 1 am sorry I do not agree with
the Government Benches which feel
that there is no breakdown of demo-
cracy because the power is in their
own hands. I wish to make this
«clear that the Indian Constitution is
the only Constitution which claims to
be a democratic Constitution but
which has such a nasty article and it
seems to me that the question is
much more vital than the imposition
of President’s Rule in Orissa. It is a
-question of keeping democracy heal-
thy. This particular article is making
the politicians irresponsible and is ot
enabling the people to understand
that in a federation a State cannot be
treated the way it is being treated
here in Orissa. They have certair
sovereign powers, plenary powers and
plenary responsibilities assigned to
them by the Constitution and it is
their duty to discharge those respon-
sibilities. They had no business to
throw responsibility on our shoulders,
As Dr. Ambedkar pointed out, cer-
tain steps should have been taken be-
fore the President’s Proclamation was
issued. From the speech of the Howue
Minister we have come to know that
on the 24th February the Governor
sent a report that the Government
had broken down and on the 25th the
President’s Proclamation was issued.
From this it is obvious that the Central
authorities who advised the President
to 1ssue the Proclamation did not
care to take note of the precau-
tions prescribed or suggested by Dr.
Ambedkar. No warning was adminis-
tered to the Ministers who were relin-
quishing power; no threat was admi-
nistered to them that if they did not
behave properly and shoulder the
responsibilities assigned to them by
the people, the legislature would be
dissolved and they would have to
answer for their misdeeds to the
electorate who elected them. 1 have
no doubt in my mind that if the Cen-
tral authorities had cared to adminis-
ter the warning to Mr. Harekrushna
Mahtab, the warning would have been
taken due care of by him especially
because in India as matters stand, the
prominent members of the Central
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authority who advise the President are
also the chief members of the Cong-
ress High Command under which the
Orissa Congress Party jg also function.
ing. I do not know how it was diffi-
cult for the Congress Ministers of the
Union Government to reconcile their
responsibility as members of the Con-
gress High  Command and as chief
advisers of the President in such a
way as to keep the Orissa Govern-
ment running in a democratic way.

[Mg, DepuTtYy CHAIRMAN in the Chair]

I feel that if there was any occasion
when Dr. Harekrushna Mahatab’s resi-
gnation deserved to be accepted, it
was when he resigned under the
pressure of public opinion after inde-
cent efforts at prosecuting the leaders
of the Ganatantra Parishad. It was a
most anti-democratic act by a Chief
Minister. Just with a view to securing
or keeping the majority in the Legis-
lature, the Chief Minister was tempted
to put in jail Ganatantra  Parishad
leaders, leaders of the main Opposi-
tion in Orissa. Can democracy func-
tion that way? If there was any
occasion when the resignation should
have been accepted and even Presi-
dent’s Ruyle should have been imposed,
it was when the major political party
resorted to the  persecution of the
main Opposition party. Today was
not the occasion for introducing the
President’s Proclamation. I feel that
to save democracy from such mani-
pulations, perhaps it will be necessary
for us to delete that particular pro-
vision from the Constitution  which
enabled the leaders of the Congress
Party in Orissa to  behave the way
they did and also our prominent Minis-
ter of the Union Government to say
that democracy is still functioning in
Orissa. 1f we go into the question in
some detail, what do we find? Now,
I have in my hand the correspondence
exchanged between Dr. Harekrushna
Mahtab and Shri Bijoyanand Patnaik.
From this correspondence, it seems
that Mr. Patnaik the President of the
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Utkal Pradesh Congress Committee,
wished the coalition to be dissolved,
because he felt that thereby, after
some time the Congress Party would
be able to secure an absolute majority.
And from the note of Dr. Harekrushna
Mahtab I also gather that he had cer-
tain schemes to build up the Congress
Party in the State of Orissa. Dr.
Harekrushna Mahtab says and these
are the words—this was  what was
said to him by Mr. Patnaik:—

“In order to buildg up Congress
organisation on a strong basis to be
able to secure large number of seats
in the next General Election, the
‘Congress Organisation should be
‘based upon some definite industrial
programme. Each district, parti-
cularly 1n the ex-State areas, should
‘have at least one industry which is
1o be run by Congressmen and
through these industries Congress-
men will come in contact with the

people and thus exercise their
Ainfluence over them.

About the second point, Shri
Patnaik explained that the indus-

tries to be started in the districts
will be managed by the Tube Mill
Ltd. which will contribute controll-
ing finance, the remaining finance is
‘40 be raised from the local people
by Congressmen.”

Surr GOPIKRISHNA  VIJAIVAR-
GIYA (Madhya Pradesh): What is
that book?

Pror. M. B. LAL: Here is a book
guoted by no less a man than the
leader of the Ganatantra Parishad in
the Lok Sabha. In reply to this
letter, Mr. Patnaik denies having said
such things, but even Mr. Patnaik
«confesses that he talked of ‘Party
industries’. These are his words
“Party industries’. Now, Sir. is this
democracy? We are bemoaning capi-
4alist monopolies in the country and
we feel that if the monopolistic ten-
dencies continued to grow, free society
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would be a difficult thing. But here
we notice that a great industrialist,
who has a good share in the Tube
Mill Ltd., wishes to build up party
industries. What will happen to this
country and democracy, if each party
tries to build up party industries? I
have no doubt in my mind that the
Ganatantra Parishad, Ministers of the
Government, have done a great service
to the country, when they refused to
be parties to this sort of arrangement.

SHrr ABHIMANYU RATH: They
are doubtful of this book, but we can
produce photostat copies.

MR. DEPUTY CHAIRMAN: Order,
order.

Surt M. GOVINDA REDDY (My-
sore): What is the relevancy of that
to the Proclamation?

Pror. M. B. LAL: The relevancy is
this that the Congress Party, which
was returned in good numbers by the
people, did not shoulder its responsi-
bility properly and it is today throw-
ing its responsibility on our shoulders.

Surr M. GOVINDA REDDY: The
hon. Member is speaking about Mr.
Patnaik, not the Congress Party.

Pror. M. B. LAL: I am telling you
that Mr. Patnaik is mainly responsible
for the break-up of this Ministry.
Everybody in this country knows it.

Surrt SHEEIL, BHADRA YAJEE:
What is the harm?

Mr. DEPUTY CHAIRMAN: We
are not concerned with Mr. Patnaik
now. Order, order.

Pror. M. B. LAL: Some of you do
not see any harm because you feel
that the President’s Rule is also a
democratic rule.

Surt SHEEL BHADRA YAJEE: Yes.

Pror, M. B. LAL: To me it is
harmful. I fee]l that once you dissolv-
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ed the Legislature, you did a great
harm to democracy. That is the diffe-
rence between you and me., I feel so
sorry about this. I would rather de-
lete that praovision in the Indian Con-
stitution than allow young men like
you tg have such. an. idea about demo-
cracy.

(Interruptions.)

Mgr. DEPUTY CHAIRMAN: Order,
order.

Ser1 SHEEL BHADRA YAJEE: It
is very relevant to democracy.

Serr R. M. HAJARNAVIS: The
learned Professor of Politics may keep
the difference between provincial
autonomy and democracy quite clear.
The distinction has been made clear
since the day Lord Simon dealt with:
it in his report on it.

(Interruptions,).

Pror. M. B. LAL: I am sorry to
point out that he is not clear about
the meaning of provincial autonomy.
We are not in a unitary Government.
The Provances are not like  district
boards or municipal boards. They are
separate units of the Federation. They
have got plenary powers and plenary
responsibialities and. their powers and
responsihilities cannot be treated the
way the Government wishes to treat.

(Tume bell rings.)
/
Mgr. DEPUTY CHAIRMAN: T have
a large list of speakers before me.

Pror. M. B. LAL: I am sorry yow
have allowed. him. more time.

Mgr. DEPUTY CHAIRMAN: You
have already taken 27 minutes.

Pror, M. B. LAL: Mr, Bhupesh
Gupta was allowed 30 minutes and

you allowed so many interruptions.

Dr. H. N. KUNZRU: He is the
leader of a party..

| RAJYA SABHA]
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SHrr RAJENDRA PRATAP SINHA
(Bihar): We have our own respon-
sibilities to discharge in this House.

Mr. DEPUTY CHAIRMAN: Every-
body has responsibility to. discharge:
We have to apportion the time. I
am. calling on the Minister to reply at
4 o’clock:

Pror. M. B. LAL: Mr. Deputy
Chairman; I do not feel that you
can assign less time to the Praja

Socialist Party than to the Communist
Party.

Mg, DEPUTY CHAIRMAN: Yes.
you can continue. But I am appeal-
g to you to. help me.

Pror. M. B. LAL: If you. say that,
I will not try to speak any  words
which are irrelevant to the issue,

In the end, I have to appeal to this
House that the question before us
1s a very big question. It is not a
question whether the alliance between
the Ganatantra Parishad and the
Congress was progressive in character
or reactionary in character.

The question before us is whether
dissolution of the Ministry and the
imposition of the President’s Rule
were proper or improper, whether
they would lead to the advancement
of democracy or would be harmful to

demoeracy. I am sorry it seems to me
that both. thee Communist Party and
the Government are at one in this
respect. The Communist Party are

happy and jubilant. The Government
feels that democracy is running and
is trying to reduce the powers of
federal units into the powers and res-
ponsibilities of g municipal board or
a district board. But I am sure that
many men in the Congress Party agree
with the Praja Socialist Party that this
thing is against the basic principles
of democracy that thereby the cause of
democracy is undermined, that the
Congresg Ministers who were mainly
respensible for this state of affairs
were not justified in doing so, and that
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the Congress Ministers who also cons- |
tituted the Congress High Command
did not discharge their responsibili-
ties in the matter properly.

Sir, one word more and 1 have
finisheq Shri Lal Bahadur Shastri said
in the Lok Sabh. that in the case of a
coalition Government there should be
dissolution before the General Eelec-
tions. Can there be a void in adminis-
tration? Is coalition Government a
unique phenomcnon of Indian demo-
cracy? Do they not have coalition
Governments in other countries? Do
they dissolve the coalition Govern-
ment and hand over charge to the
President of the country concerned or
do they continue to administer the
affairs of the country? I f=el, Sir, as
was pointed out by my leader, Shri
Ashoka Mehta, in the Lok Sabha, that
this docirine is a dangerous doctrine.
There can be no void in administra-
tion. Administration must be carried
on, and carried on in a democratic
fashion, not through President’s Rule.
Sir, T do feel that to dissolve the
Ministry before providing the mini-
mum wherewithal for running the
administration was the height of irres-
ponsibility. Whatever the attitude of
the Finance Minister might be, it was
the duty of the Chief Minister to see
that necessary funds were allocated
for running the administration be-
fore any constitutional crisis was
brought about in the State.

With these words 1 condemn the
attitude of those responsible for the
dissolution of the Ministry. 1 fee] that
we have undermined democracy and
that we have undermined the prestige
of our country, and it is our duty to
see that the clauses which are res-
ponsible for promoting this irresponsi-
bility are done away with.

Sart BISWANATH DAS (Orissa):
Sir, I rise to support the motion so
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ably moved by the hon. Minister of
State in the Ministry of Home Affairs.
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Suart RAJENDRA PRATAP SINHA:
3ir, can a Congress whip be issued so
openly in the House?

Mgr. CHAIRMAN: Why do you pre-
sume?

Surt BISWANATH DAS: Sir, I was
amused to hear certain speeches and
reflections on the floor of the House
this morning, and I felt how dangerous
and how difficult it is to assess situa-
tions and to read them, sitting at
thousand miles away from the place
of occurrence and also without caring
to read the local language newspapers
and the views expressed by the fourth
estate, I mean the Press, on important
issueg and questions, That was one of
the greatest amusementg that I was
enjoying while listening to the
speeches of some of my hon. collea-
gues,

Sir, it has been spoken as though
all members of the opposition parties
are Gods and the devils are only the
Congress organisation and the Con-
gressmen. I join issue with such talks
and with such speeches. Sir. it ;s only
the Communist friends and the P.S.P.
friends’ who were working hand in
hand with the Ganatantra Parishad.
There is no reason to call them reac-
tionaries. They have got fine workers
among them. 1 do not blame some
of the youthful and enthusiastic young
men that are there in their party. But
I join issue with leaders of their party
for the way in which they bring about
a reorientation to the thoughts and
actiong of the party itself. When this
coalition was undertaken, I was one
of the few to oppose it, and along
with my hon. friend, Shri Mahapatra
I then stated that this was not the
occasion when we should take up this
coalition. Coalitions are not ordinary
things, they are extraordinary things.
They are for extraordinary conditions.
Such conditions were not present, So
I caid that we should have to go slow
with that idea of coalition with the
Ganatantra Parishad. But our leaders
thought differently. After due consi~-
deration that we should have a coali~
tion and we had to submit to it and
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had to give a full chance to the coali-
tion to work.

Sir, if I have understood aright, 1
would beg of my friends to recall the
resolution; of the Congress in this
connection, It was agreed on both
sides that they would work the Con-
gress programme and give their full
support and do their best to imple-
ment the Five Year Plan. That was
the understanding, that was’the agree-
ment on which this coalition was
based.

Surt BHUPESH GUPTA: Was it
published?

SurT BISWANATH DAS: It was.
My friend, having quoted so much,
wants me to state where it was pub-
lished. I am only amazed. These are
not hidden secrets. With this under-
standing the coalition started. But
we saw to our dismay that the Gan-
atantra Parishad was not honestly
giving effect to its professions but was
only trying to get up the ladder by
making use of ourselves and of the
position which they had gained
through the coalition and through our
co-operation. That js what has
pamed us,

Having made the statement, it s
fair that I should place the facts in
justification of what I have stated, In
this connection I would only refer to
you the Budget of this year. Take
even the Supplementary Demands.
Hon. Members will please see that
prohibition is one of the most impor-
tant and basic principles for which the
Congress stands. We stand or fall by
prohibition. It is for the Ganatantra
Parishad, having accepted coalition, to
give its utmost and best trial to this.
I now ask the Ganatantra Parishad
Ministers and also the Party itself
whether they have honestly gone on
in this regard. Sir, the figures show
that in 1959-60, the revenue under
State Excise was Rs. 1,08,00,000. In
1960-61, under the revised estimates,
it came to Rs. 1,25,00,000. And in the
State Budget for this year, 1961-62,
the income is taken as Rs. 2,57,00,000.
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Surt K. SANTHANAM: Who was
the Minister in charge of prohibition?

Surr BHUPESH GUPTA: Who was
the Minister in charge and how does
the

SHRT BISWANATH DAS: I am pre-
pared to give the figures from the
financial accounts. This is a clear
statement of facts to show how the
Ganatantra Parishad has never belie-
ved in prohibition though it professes
that it would give effect to it. It has
never attempted to give effect to our
programme.

Surt ABHIMANU RATH: You en-
courage them and others,

Mg. DEPUTY CHAIRMAN: Let him
go on in his own way. Mr. Rath.

Surt BISWANATH DAS: That is
one aspect. Not being satisfied with
this performance, in the last Deve-
lopment Council meeting the Finance
Minister came forward, with 3 pro-
posal, to scrap prohibition. My hon.
friend, Mr. Das, wag just now ex-
tolling that they were going on hap-
pily. Happily for whom? To what
purpose?

Surt HARIHAR PATEL: It is not
correct.

Suarr BISWANATH DAS: Happily
for the Congress Minister? Was he
not one of those who opposed and
said that we would oppose it to our
very life?

Surt ABHIMANU RATH: No, Sir.
He must know it.

Surr BISWANATH DAS: To say
that they were happy, to say that
they were going on very well is
merely disputing facts, is merely dis-
claiming facts, not facing the truth
Sir, it is not only that. They were not
only going against prohibition but
they were trying to implement their

programme. What was their pro-
gramme? Well, the first thing they
tried was kendu leaves. We had
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taxed kendu leaves and were getting
about a crore of rupees into the State
exchequer. Their programme was
to do away with this. Well, the Gan-
atanira Parishad part of the Ministry
exerted influence and they got it done.
It came to such a pause that the Min-
ister for Forests wanted to resign
and get out. All these are matters of
public concern, they have come out
in the press. There is nothing gecret
about it. So I was surprised to learn
even from my friends that they were
happy. Who was happy? The Min-
isters were certainly happy because
they wanted to go on uninterruptedly.
The party could not be happy, the
Assembly Party was not happy. That
explains the trouble. Not only were
they giving effect to their programmes
but they were benefiting themselves.
I mean the leadership, not the rank
and file. In regard to Kendu leaves
order, they did away with the order.
Now instead of a crore of rupees, you
get about twenty-five or thirty lakhs
of rupees in this Budget and the result
is that the loss is to be borne by the
general public instead of the business.
The result is heavy sales tax on very
ordinary and essential necessaries of
life including even text-books for
boys. That is Ganatantra Parishad’s
Budget. How could you expect people
to face the electorate in such circums-
tances? Having done this, they propa-
gate, that they are only minor parties,
what are we to do? Give us a full
chance. We will show ourselves. Is
that fair? I ask. Could any party
tolerate such a coalition in such cir-
cumstances?

Surt BHUPESH GUPTA: If the
Congress . . .
MR. DEPUTY CHAIRMAN:

Order, order.

Surr BISWANATH DAS: Ang they
want us to undergo a course of train-
ing in democracy.

Sur1 BHUPESH GUPTA: 1 want
to know from him one thing. Did
the Congress ever protest when the
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Ganatantra Parishad was implement-
:ng their programme excluding theirs?
We never heard of such a thing.

Suri BISWANATH DAS: That is
my complaint. My complaint is that
you are sitting thousands of miles

away. I have stated that in the
beginning. You are sitting thousands
of miles away cut off from what is
going on in the press and cut off
from popular notions and views and
sitting in judgment over questions.
That is my complaint.

“ Surt M. GOVINDA REDDY: That
is pretended ignorance.

Surl BISWANATH DAS: I thought
my friend knew all these things.
Therefore, 1 say that this has come
out today as a volcanic eruption be-
cause the leadership had no eyes to
see. The Ganatantra friends are
happy that their dream has come true
because the Congress Party has to face
the election. How are you going to
explain things to the electorate? It
took my breath away when I heard
an hon. Member knowing nothing and
talking as an authority that the Cong-
ress manipulated to emerge powerful
out of elections, That is gbsurd, That
is unfair to the Congress, to himself
and to ourselves. He should have en-
quired whether it was a fact. It was
not. All possible chances and oppor-
tunities were given to Ganatantra and
they were found unhelpful. The only
course that was open was to send
them an invitation saying  “Could
you at least come and join us?” There
is nothing secret in this. They took
a long time and ultimately said, “No,
we do not want to join Congress.”

Certain statements were made by
my hon. Friend, Dr, Kunzru, rather
in a genuine manner, what could be
called righteous indignation, befitting
his position, experience and attain-
ments. Sir, in a milder way, the
leader of the P.S.P. has stated the
same thing namely, if the Congress
accepts coalition and then breaks it,
+ which is the party that will go to
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collaborate with them? That shows
that our friends do not know the real
truth and that truth has to be told.
Otherwise, I was not in a mood to
rake up past troubles. Sir, if you look
into the proceedings of the Ganatantra
Parishad’s Conferences held at Hinjili-
kat or at Koraput, you will see how
vituperative, how critical and how
abusive these resolutions and speeches
are, including those of their leaders.
Sir, need I say in this connection that
the very day the Ganatantra Parishad
took office as g partner in the Coali-
tion Government the President of the
Parishad issues a statement in the
vilest possible language. Can my
friends deny?

Surt HARIHAR PATEL: What is
that?

SRt BISWANATH DAS: The day
they issued the statement in that man-
ner I thought that that day was the
beginning of the end of Coalition.
This was the statement issued by the
Ganatantra Parishad President,

Surt ABHIMANYU RATH: Where
is the wrong?

SHr1 BISWANATH DAS: It is not
wrong. I simply thought that it was
taking a usual turn.

ABHIMANYU RATH: We
other

SHRI
were not subordinate to the

party.

Ser1 BISWANATH DAS: But it
hurts me as a partner and I cannot be
in the game. That is my difficulty.

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Order,
order.

Sur1 BISWANATH DAS: Therefore,
if the break has come, the break is not
sudden, as my hon. friend, Dr. Kunzru,
imagines. It is not sudden. It was
expected. The trend was there, and
these trends must have clearly shown
themselves to the people, to the
leaders of public opinion in India and

l
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in Orissa that they were heading to-
wards a crisis. And the crisis at last
came. Now did it come.

My friend Shri Bhupesh Gupta,
quotes Dr, Mahtab. Yes, I know Dr.
Mahtab’s position, and there is noth-
ing to misunderstand him. He holds
the view and he holds the view very
frankly and honestly, namely, that
coalition was a necessity for India, and
that coalition in Orissa would conti-
nue during elections and after elec-
tions also. But then with that view
we differed; we the Congressmen
differed. You cannot control expres-
sion of opinions. That may be done
in Russia. That may be so in commu-
nist counirieg but cannot be in India.
Here one must have and has the right
to express oneself freely,

Surt BHUPESH GUPTA: And free
political flirtations.

Surt BISWANATH DAS: Then my
hon. friend, the P.S.P. representa-
tives, spoke of Shri Bijoyanand Pat-
naik as an industrialist and as one
proposing industries for Congress~
men. What has the Parliament or this
House or the Assembly or the Cong-
ress Party or any other Party has to
do with Shri Bijoyanand Patnaik’s in-
dustries? He may be an industria-,
list himself. (Interruption.)

Surr BHUPESH GUPTA: Is he not
a multi-millionaire now?

Surt BISWANATH DAS: Yes, he
is the President of the Pradesh Cong-
ress Committee, and you must not
forget that he is also a revolutionary.
A man who had nothing once has
something now and he may come to
possess nothing again tomorrow,

Surt BHUPESH GUPTA: In 1958
I was there and I know that he was
at the root of the Ganatantra alli-
ance

Mr. DEPUTY CHAIRMAN: Order,
order.

Surt BISWANATH DAS: There is
nothing strange in it. He had a
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scheme in which he wanted that the
workers should collect some private
funds as initia] share money and said
that he himself would arrange with
some industrialisis who would contri-
buie the rest, so that they could run
small industries in all the districts.
The income would be used for the
industrialisation of Orissa and it
would give a means of livelihood to
the workers, and also they would be
free to do party work without any
want, being free from hunger. This
scheme was discussed in the Working
‘Committee of the Pradesh Congress
Lommittee.

{(Interruption.)

Mr. DEPUTY CHAIRMAN: Order,
©order.

Surr BISWANATH DAS: 1 never
interrupted you. This was discussed
in the Pradesh Congress Committee.

Surr AKBAR ALI KHAN: Home
truths are always unpleasant.

Surt BISWANATH DAS: This was
discussed in the Pradesh Congress
Committee. The Working Committee
disagreed with it and disapproved of
it. Where is the harm in it. I ask.
And why should there be dancing for
ten minuteg over this issue? I do not
see any reason for such demonstra-
tion, for a tempest in a tea pot.
"Therefore, Sir, I feel that unnecessary
discussions have taken much of our
‘time though we had certain important
items for discussion,

Mr. DEPUTY CHAIRMAN: It is
time, Mr. Das. I have a very long
list of speakers.

Sarr BISWANATH DAS: Iam very
sorry, Sir, but I had something to say

Mr. DEPUTY CHAIRMAN:
you have taken twenty minutes,

But

Surr BISWANATH DAS: This is
unfair, Sir. We are discussing a very
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important issue and you want us fto
speak on behalf of the public opinion
of Orissa and you want that that
should be stated only in twenty
minutes and that in the midst of so
many interruptions from friends, I
have yet to say something which none
of you know.

Mg, DEPUTY CHAIRMAN:
then my time is limited,

But

Sarr BISWANATH DAS: All right,
I have no objection, and I sit down.

Mr. DEPUTY CHAIRMAN: Mr.
Patel, your party, has thirty minutes
and you have put up three speakers.
Either have ten minutes each or di-
vide the time between yourselves.

Surt BAIRAGI DWIBEDY (Orissa):
Let him have twenty minutes and let
the others have ten minutes each.

Surt BHUPESH GUPTA: Now give
us the other side correctly.

Surr HARIHAR PATEL: Sir, we
are discussing today a subject in
which the part played by two major
parties in Orissa and their conduct
are involved. Sir, I would draw your
attention that there are a number of
speakers from the other parties to
speak in defence of the role played
by their party, but from the Gana-
tartra Parishad side we are not too
many here to speak, and I would,
therefore, crave your indulgence to
give me a little more time,

Sir, T am really grateful to Dr.
Kunzru for his very accurate under-
standing of the situation in Orissa ...

Sarr BHUPESH GUPTA: There is
no doubt about it

SHrr HARIHAR PATEL: . and
to the one question he has posed I

shall try to satisty him with my
reply in the course of my observa-
tions.

Surr BHUPESH GUPTA: Make

him honorary president.



2991 President’s Prociamation [ RAJYA SABHA j

Surt HARIHAR PATEL: Professor
M. B. Lal has also, to a great extent,
assessed the situation properly. I
have also attentively heard the speech
of my friend, Mr., Bhupesh Gupta. I
was not at all ruffled in my senti-
ments to hear him pour venom on our
party, because 1 know sufficiently
weil that he is labouring hard under
mistaken notions about our party.
1t is not only his Thabit; it is the
habit of Communist Party Members,
very often, to labour hard, even to
perpetuate the mistaken notions that
they have got.

Surt BHUPESH GUPTA: There
seems to be an agreement bhetween
Ganatantra and Congress again,

Sart DAHYABHAI V. PATEL:
The agreement is between the
Congress and the Communists.

Surt HARIHAR ‘PATEL: It has
already been pointed out that the
instability in Orissa politics was not

a result that came after the last
General Elections only. It was
intrerent in the situation even before
that. Even in the First General

Elections, Sir, no single pari’, atfained
a majoerity in Orissa, and yet the
Government was formed by the
Congress, and throughout the five-
year period it had been necessary to
resort to tactics of manipulation
manoceuvring, and other tacties to
keep the Government going, It is the
wrong track followed since then
that, in my opinion, has been responsi-
ble for the developments of today.

Then the hon. Minister has given a
picture of what happened after the
Second General Elections. In the
Second General Elections also no
single party in Orissa attained a
majority. The Congress which had
63 seats in the First General Elec-
tions came down and could secure
only 56 seats in the subsequent
Elections.

Mr. DEPUTY CHAIRMAN: All
those figures h've been given. You
need not repeat them.
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Surt  HARIHAR ©PATEL: I am
only drawing pointed attention to it.
And the Ganatantra Parishad which
had won 31 seats in the First General
Elections succeeded in winning 51
seats the next time.

Sir, after the General Elec.ion was
over, it became quite evident that no
single party was capable of forming
the  Government. Under  such
circumstances a sort of open negotia-
tion or talk with leaders of political
parties was necessary. But unfortu-
nate things Thappened in Orissa,
Incidentally, I happened to he the
General Secretary of the Ganatantra.
Parishad at that crucial moment. I
would like to give you a picture of
what happened then

Sir, instead of the Congress Party
trying to contaet other leaders to find
out a solution to the situation they
tried to win over many Members of
our Party in a most questionable
manner. In fact, my friend, Mr.
Bhupesh Gupta, has spoken about
Mr. Surendra Mahanty, a Member of
the other House. He also happens to
be a very great friend of Mr. Patnaik.
Mr. Patnaik used to come to our
office and make efforts to contact
individual members by requesting
them to be associate members.

Surt BHUPESH GUPTA: You have
survived it.

Sur1 HARIHAR PATEL: . .. to
participate in the Government and seo
on.

He came to our office one day to
meet Mr. Mahanty. On that day I
casually told him, “Mr. Patnaik, why
are you just coming and making
contacts with individual persons?
You can formally send a letter to us
from your party so that we can
discuss about the situation and see if
it can be resolved in any: way.”
Mr. Patnaik ig locally called ‘Biju’
and he said ‘Biju Patnaik’ means
UP.CC, and UP.CC. means ‘Biju
Patnaik’, I told him, “Mr, Patnaik, it
is all right to say so to your Congress
Members, but how can I accept your
proposition? Unless you formally
write something to us, we cannot
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discuss about it.” But, Sir, the
successes that they got during the
past five years possibly prompted
them to follow a different course. They
depended on manipulations, manoeuv-
rings, winning over members from
other parties and disregarded my
advice. Then, Sir, as in duty bound,
the Ganatantrg Parishad, which was
the second largest party invited the
other party members to see if there
could be any solution. To our invi-
tation the Praja-Socialist Party
responded quite favourably though
they did not in clear words tell wus
whether they would participate in the
Cabinet or not. But they were quite
sympathetic. The Communist Mem-
bers also were quifte inclined and
we were hopeful that even if they
did not participate in the formation of

a non-Congress Government, they
would extend their support,
At that time, Sir another unfor-

tunate thing happened. Mr. Mahanty
was one day invited to a dinner by
Mr. Patnaik.

SHRT K. SANTHANAM: Mr. Deputy
Chairman, it is not quite fair to make
personal references .

Surt HARIHAR PATEL: I am
stating facts.
Surr K. SANTHANAM: . . . when

those persons are not here,

Mgr. DEPUTY CHAIRMAN: Please
do not bring in names of persons who
are not here to defend themselves.

Suarr BHUPESH GUPTA: But we
would like to know names. We do
not know very much,

Mr. DEPUTY CHAIRMAN: You
can get these names privately.

Some Hon. MemBERs: He need not
mention names.

Surr BHUPESH GUPTA: There is
no question of the coalition Govern-
ment now. After all, leaders of some
parties fell out ., . . N

|
|
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Mgr. DEPUTY CHAIRMAN: You
can mention them by their designa-
tion.

Surt BHUPESH GUPTA, Well,

you can.

Surr HARIHAR PATEL: A mem-
ber of our party, who was neither
the General Secretary nor had he
anything to do in the management of
the party, was invited to a dinner.

Sur;  BHUPESH GUPTA: By the
industrialist President.

Surr HARIHAR PATEL: Of course,
he is engaged in industry. He was a
member of the Party., He was invited
to a dinner and there, I do not know
under what circumstances, something

was got scribbled and signed by
him. That purported to be the
willingness for a coalition with the

Congress Party, indicating some sort
of merger.

Now, Sir, it had not the approval

of our party. What to speak of
approval, we even did not know
about it, and we were really

surprised at this document going into
the hands of the Communist Party
before we had any knowledge of it
whatsoever. At that time Mr. P.
Ramamurti had been to Orissa to
advise the Communist Party Mem-
bers regarding the attitude to be
adopted in the matter, He invited
our party leaders and we had been
to the Communist Party .

Surt BHUPESH GUPTA:
Ramamurti is being named.
not here but we do not mind.

Mr,
He is

Mr. DEPUTY CHAIRMAN. He is
a Member of the House.

Surt BHUPESH GUPTA: But he

is not here. T am all in favour of
naming. Well, Mr. Patel, you can
do 1t. I do not mind.

Surt DAHYABHAI V. PATEL: He
is Mr. Bhupesh Gupta’s licutenant,

Surt HARIHAR PATEL: Our Presi-
dent himself and some other
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Members also went to their cffice and
we tried to explore the pcssibilities
of evolving a common programme.
We went there to find out if they
could extend their support.
Mr., Ramamurti made some enguiriesg
about privy purse and other things,
how much it was and so on. He was
told that it was only Rs. 18 lakhs

for 24 Rulers and their families and
he himself remarked, “Rs. 18 lakhs
for 24 fami'ies is nothing.”

Surr BHUPESH GUPTA: Sir,
would a Communist ever say like

that?

Surt HARIHAR PATEL: Anyway,
as a party we had nothing to do with
privy purses. It was just a point
answered by our President, who
happened to be the Maharaja of
Patna. He was the President then.
After this reaction we were almost
sure that the Communist Party was
going to support the formation of a
non-Congress. Ministry. But, then
1the letter about which I have spoken
-earlier, somehow or other came into
their hands and without seeking a
clarification on it Mr. Ramamurti
issued a statement on the subse-
quent day to the press saying that
our pagty was a party of feudalists,
reactionaries and so on and so forth
and they could have no truck with
our party and they expressed that
they would tolerate a Congress Gov-
ernment. This is how the Congress
came to form the Ministry after the
second General Elections.

Sir, T have given you the history.
I do not seek to involve anykody.

Surr BHUPESH GUPTA: What
about the dinner? Was there good
food?

Surr HARIHAR PATEL: Yes, you
took advantage of the dinner.

Surt BHUPESH GUPTA: Well,
the Maharaja of Patna came to see
us when I was there but I never saw
him, i
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Siarr HARIHAR PATEL: Sir, in the
meantime, seven members from our
Party had already been won over by
the Congress. Even one Communist
member was won over and so the
Coalition Government was formed,

Surr BHUPESH GUPTA: What
wag your casualty?

Sur1 HARIHAR PATEL: Seven in

the beginning.

The result of all this manipulation
and unethical conduct was what it
should have been, Afterwards, the
Congress members started playing
their usual tactics, and Dr. Mahtab
came to realise that he had followed
a wrong course.

Sir, there were occasions when the
Government was about to collapse.
As a matter of fact, in 1958 there was
voting on the discussion over the
Ordinance in the Orissa Assembly in
which the Congress Government was
defeated. It was described as a
“snap vote” and the Congress Party
managed to remain in the Govern-
ment, Even though the Chief
Minister had resigned, for some time
his resignation was kept pending and
then it was explained that it was a
“snap vote” and they need not resign.
They thus managed to survive on
that occasion and remained in power.

However, in ¢ourse of time,
Dr. Mahtab realised the futility of
continuing in the Government, Being
suppressed every day and being
tormented in his mind, he made a
fervent appeal in the Legislative
Assembly on the 30th.March, 1959,
that if such things went on, it would
be difficult to give any benefit of
administration to the people. He said
that development programmes were
being hampered and he pointed out a
number of difficulties and made a

fervent appeal to the parties to
consider about resolving the
3 PM, peculiar deadlock. And
then he made a ,proposal

to the GCanatantra Parishad about
a coalition government and we
eventually considered that proposal.
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It was discussed in our meetings and,
Sir, here I would like to quote some-
thing from many of the repnris pre-
pared at that time and that will
explain why we accepted this pro-
posal for the formation of a coalition
government.

“The desideratum of political and
administrative stability as a pre-
requisite to the development and
ordered progress of the under-
developed State of Orissa is widely
recognised by all parties and think-
ng men. That instability 1is
inherent in the situation obtaining
in the State, has been demonstrated

by the results, voting trends and
party pattern emerging after the
two general elections of 1952 and

1957. It needs no political prophet
to predict that the same pattern is
likely to be repeated, at best with
slight variations in party strength
in elections at least in the fore-
seeable future. Hence, dissolution of
the Assembly and re-electior. would
provide no solution to the problem.
Under the present circumstances,
the only logical solution can be
found in the coalition of the two
major parties in the State, namely,
the Ganatantra Parishad and the
Congress.

It may be urged against a coali-
tion that it suffers from certain
disadvantages and is not the ideal
in a party system of government.
But it has to be recognised that in
a State with multiple parties and
splinter groups and independents,
and no party having a  straight
majority, the only possibilities are
a minority government tolerated by
others, a coalition government or
dissolution of the Legislature and
re-election. But, where dissolution
and re-election is not likely to ensure
a straight majority for any party
and there is likelihood of repetition
of the same pattern, the question
for consideration is, a choice
between a minority and a coalition
government. In other words, when
the ideal of a single party majoriily
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rule is not possible, the choice is
confineq as to which is the lesser
evil between a minorily and a
coalition Government, In fact, there
has never been any doubt about the
choice as the opposition groups in
Orissa have striven for an alter-
native government on the basis of
a coalition. With the experience of
the last twp Yyears, no sensible
person can think of forming a
minority Ministry which would be
the fate of a Ganatantra Parishad or
a Ganatantra  Parishad— P.SP.
coalition Ministry, in the present
context, as already discussed earlier.
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It is not surprising that under
the prevailing circumstances, at
long last, the leader of the Congress
Assembly Party has realisedq that
there can be no progress in the
State unless there is stability in the
administration and has appealed to
the Ganatantra Parishag for co-
operation to end the political insta-
bility in the State. If the experi-

“ence of the last two years has been
an eye-opener to the Congress, it is
no less a lesson for others also.”

Sir, this is the background against
which we decideq on the formation of
a coalition government there. My hon.
friend, Shri Bhupesh Gupta . ..

Mr. DEPUTY CHAIRMAN: You
have already taken more than fifteen
minutes.

SHr1 BHUPESH GUPTA: You
forget it is too late.

Mgr. DEPUTY CHAIRMAN: There
is one more speaker from your side.

SHRI HARIHAR PATEL: Please let
me have a little more time.

Mr. DEPUTY CHAIRMAN: It was
agreed that your party should have
thirty minutes anq no more. It ig for
you to divide the time between your-
selves.

Surt HARIHAR PATEL: My hon.
friend, Mr. Bhupesh Gupta described
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this alliance as unholy and unprinci-
pled. That ig not a fact, Sir. Before
we entered into this coalition, there
was a common programme chalked
out and signed by the leaders of the
two parties. Op the basis of that
common programme we entered into
this coalition. I would say it is wrong
to state that there was no principle or
that it wag a coalition without any
programme.

Then my hon. friend, Mr, Gupta,
went on to state some instances which
he described as misdeeds of the Coali-
tion Government. Here I would like
to say something which I would re-
quest the House to carefully take
into account so as to understand the
peculiar circumstances that exists in
Orissa. In my opinion, Sir, the whole
tragedy in Orissa is due to the unjust
and undemocratic attitude shown to-
wards our party by the other parties.
They think that this is a feudalist
party. Sir, it is not that. This party
has come into existence, as a matter
of fact, ag a historical necessity. As
the House fully knows, the integra-
ion of the former Princely States was
first initiated in Orissa when some 24
of those states which formed practi-
cally half or even more than half the
area of Orissa, came in and merged
into the State of Orissa and under the
rule of the then Congress Government.
At that moment, if only the Congress
had had the sense to exercise fore-
sight, they woulq have taken proper
steps to integrate the political life of
those newly acquired areas with the
rest of the country. But that was not
done. Instead, there wag utter lack
of foresight and a sort of apathy to-
wards those people and their prob-
lems ang the attitude adopted by the
leaders was something like that of a
victor towards the vanquished, The
people of those areas tried hard to put
forth their grievances ang seek re-
dress. There were sporadic move.
ments here and there and at that
time the Congress Government did
not try to understand them, but they
resorted even to firing, lathi charges,
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arrests and so on. In the area of my
hon. friend, Shri Maheswar Naik—
Mayurbhunj—there were indiscrimi-
nate firings for a number of

Mgr. DEPUTY CHAIRMAN: We are
not concerned with all that now.

Surr HARIHAR PATEL: I am
just giving the House the background
so that

Mr. DEPUTY CHAIRMAN: You
will spend all your time in the back-
ground and never come to the fore-
front. Leave at least ten minutes to
the other Member.

SHrr HARIHAR PATEL: I am say-
ing something which the House should
know for coming to a dispassionate
decision on the events taking place
in Orissa and I would seek your in-
dulgence for a little more time,

Mr. DEPUTY CHAIRMAN: You
have only ten more minuteg left for
your Party. You may take the whole
time and no other Member of your
Party will then get any time. I will
leave it to you.

Surt HARIHAR PATEL: Sir, 1 sub-
mit that these were the circumstances
and gituation in which the Ganatan-
tra Parishad came into existence. The
Congress was acling in a rather apa-
thetic manner, so also the other par-
ties. The Socialist Party had no or-
ganisation in our State and unfor-
tunately they also did not take care
to gather proper information about
our party and they also took an atti-
tude like that of the Congress that it
was a feudalist party and so on. For
a pretty long time they proceeded on
that attitude. It is only in course of
time and with more contacts with
us that they have come to know about
us and to realise our aims and objec-
tives. Now there is no difficulty in
properly understanding each other.
The Communist Party also has not
made any effort yet to understand us.
They think that ours ig a feudalist
party, a reactionary party. I would
humbly say that/in this they are doing
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an injustice to the people of Orissa
which they should never do.

Sari BHUPESH GUPTA: I  say,
there are many good people there.

That is the tragedy of it,

Mgr. DEPUTY CHAIRMAN: We are
not concerned with that now.

Surt HARIHAR' PATEL: Sir, I
have a feeling that the Communist
Party somehow or the other thinks
that they have the monopoly of all
progressive thinking, that that ig their
moncpoly and that the other parties
are not capable of any such thing. I
would humbly request my hon. friend
1o get rig of this notion. Let them
look at our policy. Let them look at
our past attitude and even then if
they level that kind of a charge .

Mgr. DEPUTY CHAIRMAN: You
can fight it out there; just wait.

Sur1 AKBAR ALI KHAN: They are
trying . . .

Mr. DEPUTY CHAIRMAN: Order,
order.

Surt HARIHAR PATEL: I  would
like to invite attention to the fact
that my hon. friend here wag criti-
cising the action taken by the Coali-
tion Cabinet with respect to  bidi
leaves. I submit that my hon. friend
does not know what a bidi leaf is
where these leaves grow and what are
the problems there. Bidi leaves grow
very well on tenants’ lands in north
Orissa only, and for a long time they
had a law under which the monopoly
was given to the merchants over the
leaveg and the proceeds were being
enjoyed by the monopolists. The
Ganatantra Parishad has been trying
for the abolition of this monopoly so
that the labourers may get higher
wages and the tenants who own the
land may also get a proper income.
T have not the time to go into all
‘these details here but I am prepared
to discuss with him .
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Mr. DEPUTY CHAIRMAN: We are
not concerncd with all that here. We
are concerned with the President’s
Proclamation.

Surr HARIHAR PATEL: It is a
question of thorough misunderstand-
ing.

Mgr. DEPUTY CHAIRMAN: You
may explain it in the proper place,
not here.

Sarr HARIHAR PATEL: Anyway,
Sir, 1 think that most of his criticism
is based on wrong information and I
would request him to take g little
more interest in knowing things.

I would now refer to some of the
ciiticisms levelled by Mr. Biswanath
Das. He chargedq the Ganatantra
Ministers with many misdeeds. He
said that they were trying to use the
Congress as a step for themselves to
rise. He charged the Ganatantra
Ministers with wanting to scrap pro-
hibition. I would like to inform him
that the Excise Department was under
the charge of a Congress Minister and
the Ganatantra Parishad never passed
any resolution demanding the scrap-
ping of prohibition. The Ganatantra
Parishad never passed any such re-
solution; it never acted in a manner
to make the people drink more. They
had imposed partial prohibition in
some districts and the coalition did
not say anything about it, That thing
continues even now in those districts.
For this reason, I think it is unjust to
say that the Ganatantra Parishad en-
couraged this. They say that the re-
venue hag risen but thepn they have
Rourkela and there are the Germans.
I have myself seen it and that is why
perhaps it hag risen.

Surr BISWANATH DAS: The
number of licences has also increased,
not only the revenue,

Surt ABHIMANYU RATH: I think
his own shop some times sells

Mr. DEPUTY CHAIRMAN: Order,
order.
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Surt HARIHAR PATEL: Thig port-
folio was under a Congress Minister
and if he was so minded, he could
have easily put it down. He also
said that the Finance Minister wanted
to do away with prohibition. I am
sorry that that is also not correct.
There was a meeting of the State
Development Advisory Board in which
thig suggestion was made by someone
and was unanimously supported in
that Board. The Finance Minister
simply communicated the result of the
deliberations of that Board.

Ssri BISWANATH DAS: What was
the resolution passed by the working
body of the State Development Advi-
sory Board? ‘

Suri HARIHAR PATEL: Anyway,
it is completely wrong to say that the
Finance Minister opposeq prohibition
and wanted it to be scrapped. As re-
gards kendu-bidi leaves, I have al.
ready explained and ] am prepared to
discuss it with him or with anybody.
It is really a pity. The whole thing
is because the leaders of the coastal
areas—I am not talking of the leaders
of this or that party-——ang the leaders
of the interior areas do not under-
stand each other. I am really appre-
hensive that if this thing continues,
it may lead even to a process of dis-
integration.

Surt BHUPESH GUPTA: Do not
embrace the Congress again, or vice
versa.

Surr HARIHAR PATEL: There is
no question of embracing or of pre-
judice against anybody.

Sart DAHYABHAI V, PATEL: It
is free love, ag in Russia,

Surr HARIHAR PATEL: Sir, 1
have no intention of vilifying the Con-
gress but my intention is that we
should try to do something in Orissa
whereby these conflicts and even lack
of understanding between the leaders
of one area and the other—I am not
talking of this or that party but of
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areas——may be removed and there may
bhe closer understanding. This is the
only way in which the polijtical situa-
tion in Orissa can be improved.

Sir, I have not much time now.

Mr. DEPUTY CHAIRMAN: You

have taken the full time.

Surt BHUPESH GUPTA: Leaving
none for his colleagues.

Mgr. DEPUTY CHAIRMAN: You
have two minutes more, and you may
finish that.

Surt HARIHAR PATEL: That is
all, Sir.

Surt MAHESWAR NAIK: Sir, I
rise to support the Resolution which
is under discussion at the moment but
my reasons for supporting the Re-
solution are entirely different from the
grounds offered by my hon. friend
Shri Bhupesh Gupta. Sir, I have lis-
teneq with great attention and in-
terest to the two great speeches made
by Dr. Kunzru and my hon. friend,
Mr. Bhupesh Gupta. I could under-

‘stang the stand which Dr. Kunzru has

taken but it becomeg really difficult
to understand Mr. Bhupesh Gupta.
Sir, holding, as he does, totalitarian
ideas, it is difficult to understand how
he is so very vocal in preaching ser-
mons on democracy either in Orissa
or elsewhere. On the one hand, he
was extolling the steps taken by the
President in promulgating the Pro-
clamation in regard to Orissa while,
on the other hand , he decried the
democratic set-up that was there in
Orissa either by way of a coalition
or by way of Government by a single
party. That is a really difficult posi-
tion to understand. As he has made
an inquisition into the background of
the Orissa political situation, I am
pained ‘o say that if we want to go
into all those details, naturally we
will have to go not only into the
situation which prevailed before the
coalition broke up in Orissa but also
into the details and backgroung of

' what happened in Kerala, When Pre-
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sident’s Rule was enforced in Kerala, |
he was very much against it but now
he is welcoming that. That is why 1
say that it is difficult to understand
him. I am not going into all those
details. Pandit Kunzru saild that the
coalition in Orissa was working well
and that 1t was perhaps desirable
that 1t should have been allowed
to continue right up to the
beginning of the next General
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Elections. Perhaps Pandit Kunzru
does not know that when there was
a talk of dissolution of the coalition,
the Finance Minisir: who happened
10 be the leader of the Ganatantra
Parishad refused to frame the cur.
rent Budget on the ground that unless
he was given charge of implementa-
tion of that Budget, he was not going
to present the Budget Dbefore the
Assembly. In the face of this it is
certainly difficult for the coalition to
continue because unless the Budget
is presented and passed 1 fail to
understand how the coalition or any
Gavernment is gomg to carry on the
administration. Anyway, I am not
going into all those details, The
reason I support this Resoluiion is
that all possible democratic explora-
tions failed and there was no alter-

native left for the Governor but to
recommend to the President that
President’s rule should be enforced

in Orissa.

Mr, Bhupesh Gupta has been oppos-
ing the mid-term clections. I have
no quarrel with him as regards mid-
term elections. All that I want the
Home Minister to take into account
is article 170(3) of the Constitution
where it says:

“Upon the completion of each
census. the total number of seats in
the Legislative Assembly of each
State and the division of each State
into territorial constituencies shall
be readjusted by such authority and
in such manner as Parliament may
by law determine.”

Sir, our census operations are just
over and provisional figures are
already on hand and whether it is

worth whiie at this moment to go in
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for mid-term election before we make
the readjustments which may become
necessary in view of the increased
population in almost each district of
the State, I would leave to the Home

Minister to determine, But let not
my friends understand when I say
this that we are not prepared for

mid-term election. We are prepared.
for anything which suits their conven.
ience; not our convenience. We are
prepared to accept their challenge
whether it 1s mid-term election or
ithe election in its usual course,

Sir, many things have been said in
respect of the dissolution of the coal-
ition. I am not going to enter into
all these questions but I cannot con-
clude before I say a word about the
ordinance which the Governor pro-
mulgated. The Governor must have
acted according to the advice of the
local officers. This ordinance autho-
rising the expenditure of a little over
Rs. 4 crores has become invalig and
1 am glad that it has been withdrawn,
But what pains me 1s the feeling that
these officers have been actuated by
that bureaucratic mentality with
which they seem {o work even after
independence, That is why I would
urge upon the Government to expedite
the formation of the Advisory Com-
mittee which the hon, the Home
Minister has said in the other House

1s under contemplation, That is all
that I have to say, Sir.
Surt A, D. MANI (Madhya Pra-

desh): Mr. Deputy Chairman, Sir, I
am sure the Members on the other
side of the House would have realised
as a result of the speeches made on
this side that the action of the Presi-
dent in suspending the Constitution
under article 365 has aroused wide-
spread indignation. It has been said
that the responsibility for this grave
turn in events has got to be shouldered
largely by the Congress Party in
Orissa. Before going on to deal with
that aspect of the matter 1 must say
that when I listened to my hon.
friend, Shri Datar, giving a recital of
the events that led to the suspension
of the Constitution, I felt that he was
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reading from a statistical report of
the Commerce Ministry of the Gov-

ernment of India. He spoke with so
much of detachment as if he was
sp-aking as an amicus curiae. I am
afraid that this mantle of amicus

curige does not fit in with the mem-
bers of the Government because the
Government is very much an interest-
.ed party in the matter, not necessarily
as Government, not as members of
the Government but as members of
the ruling party which supports the
-Government,

The coalition in Orissa was func-
tioning satisfactorily and it is on
record that the Governor of Orissa
has paid a tribute for the manner in
which the coalition functioned. I
heard with very great interest my
hon. friend, $Shri Biswanath Das,
speaking about the short comings of
the coalition. He mentioned that the
Finance Minister at one time thought
of repealing prohibition in the State.
'Sir, quite a large number of sensible
people are coming round to the view
that the enforcement of prohibition
at this stage in the various States
has led to the instability of State
finances. In the State of Uttar Pra-
desh itself prohibition has been
enforced only in four districts and it
has not been extended all over the

State. In Madhya Pradesh only
partial prohibition is at work, So
whether the Ministry was prepared

to repeal prohibition or not is not the
standard by which the work of the
Coalition Government should be
judged,

Sir, it has been said in the debate

that the Congress Party wanted the |

Ganatantra Parishad to merge itself
within the party, I think this has
been more or less made clear in a
large number of press statements
which have been published on this
subject in the Orissa and the all-
India newspapers. It is an unfortunate
fact Sir, that the decision to dissolve
the Ministrv was taken not now
but last year by the Congress Party.
When the Congress President visited
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the State of Orissa he made a state-
ment at that time which has been
published that the Coalition Ministry
would be dissolved and the parties
would go to the elections as indivi-
dual parties. I do not agree with
some of the Members who expressed
the view here that the Coalition Gov-
ernment should have continued to
function till after the elections because
the general practice even in well-run
democratic countries is for coalitions
to be dissolved well before the elec-
tions. The time factor is very impor-
tant. In Great Britain in 1945 as
soon as the war with Germany came
to a close Mr. Churchill announced
that he was going to dissolve the
coalition and his decision had the
approval of the Deputy Prime Minis-
ter, Mr. Attlee, but as soon as the
coalition was dissolved the country
went to the polls, But what is hap-
pening now is, we are having a hiatus
between the enforcement of the Pro
clamation and the holding of general
elections and 1 think, Sir, this is a
very unforlunate constitutional prece-
dent to be set up. In this matter the
Government of India cannot escape an
indirecy and a heavy moral responsi-
bility for the turn of events in Orissa.
When did they realise that events
were heading towards a breakdown
of the Constitution? For over a year
the dissolution of the coalition has
been freely discussed in Orissa, It is
unthinkable that the Government of
India and the Ministry were unaware
that developments were taking place
which would lead to the dissolution of
the coalition. And it may be said
here that the Orissa Congress Party
took the decision to dissolve the
coalition as far back as’ November
last. What was the Government of
India doing since that time? Did the
Government of India and the various
Ministries show ,any preparedness
for meeting the situation which would
arise in the event of the suspension
of the Constitution? The Governor
of Orissa issued an ordinance which
was legally of a dubious character.
What was the Law Ministry of the
government of India doing all the
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time? The Law Ministry is manned
by two very able men, my hon. friend
Shri Ashok S'r, and my hon. friend,
Shri Hajarnayi>, Did they make any
engquiry from the Governor of Orissa
as to what steps he was going to take
in the interim period for carrying on
the work? I am afraid, Sir, that in
this matter there was a curious apathy
on the part of the Government of
fndia and the Minisiries of the Gov-
ernment of India to what was hap-
pening in Orissa. It might be said
that this is purely a State matter and
it is not possible for the Government
of India to show any active interest
in State affairs, But somehow Uttar
Pradesh seems to get a good deal of
immediate personal attention at the
‘hands of the Government of India.
‘When a leader for the Ministry could
not be selected by the local people
themselves, the selection had to be
made from here. Why did not the
Government of India prepare them-
selves for the emergency which arose
in Orissa, as it subsequently arose,
and try to use their good offices, their
good personal offices, in seceing that
the work of the . Government was
carried on at least till the end of the
Budget session? The Congress Party
©of Orissa set up a standard of high
irresponsibility in

-of the coalition
Budget was presented.
it was their original
tender their resignation only after
the Budget was passed by the State
Assembly. But somehow what is said
in public is not borne out by what is
done in private, On February 15, the
‘Governor of Orissa in his Address to
the State  Legislature said, quite
piously, that political stability was
required for the proper functioning
©f the State. The Ministers of the
‘Government of Orissa must have had
a hang in formulating this Address.
‘So, when they spoke about political
stability, they were undermining the

I know that
intention to

very existence of the coalition Gov-
And I do not think that in
recent parliamentary history we have

frnment,

come across a more pitiful  case—I
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abdicating  its |
power and advocating the dissolution °
even before the :
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am using a very strong word—of
hypocrisy in dealing with public
matters,

Sir, my friend, Shri Hajarnavis,
spoke about coalitions and mentioned
the case of Mr, Baldwin and the
Union Ministry, I am afraid Shri
Hajarnavis’s knowledge of these
transactions is a little defective and
requires brushing up. In no part of
the world has the leading party in a
coalition forced the minority party
to merge itself with it.

Surt R. M, HAJARNAVIS: I have
not said that. 1 have never heard
from my learned friend any fact,
which I mentioned, to be erroneocus
I still stand by what I said,

Sur1 A. D. MANI: In 1931 when
the Natioral Government was formed
under Mr, Ramsay MacDonald, the
L.abour Party refused to be a party
.0 the cut in social services. It left
the National Government, but Mr.
Ramsay MacDonald formed his own
party, the National Labour Party,
and that was the party in the coali-
tion, I do not think Mr. Churchil] at
any time asked Mr. Attlee to merge
his party with the Conservative Party
during the trouble some years of 1940
to 1945,

Sarr R. M. HAJARNAVIS: The
hon. Member is not correct. Mr.
Churchill asked Mr. Attlee to continue
after the election. Mr. Attlee refused
to do that. On that the coalition was
broken.

Surr A. D. MANI: That is a quite
different matter. The point I am
coming to is this, This is the first
year of the Third Plan in Orissa. The
Finance Commission was due to wvisit
the State. The Government of India
is committed to the wholehearted
prosecution of the Third Plan. The
other day the Finance Minister spoke
about taxes being borne bravely by
the people in order that the 'Third
Plan may succeed. When the Third
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Plan was going to be put in, was it not
the duty of the members of the Gov-
ernment of India to use their personal
offices and tell the people concerned,
“You must carry on for some time
longer and sece that the Budget is
passed”? I would like to ask the
acting Home Minister—who, I am
sure if asked privately whether all
these things that have happened in
Orissa were correct, might disapprove
of them—whether any move was
made by the Government of India in
regard to tendering unofficial advice
to the Ministers of Orissa and to the
leaders of the coalition parties.

Pror. M. B. LAL: Why not official
advice?

Surt A, D. MANI:  Official advice
too can be tendered. They can make
an appeal in the name of patriotism.
in the name of the Third Plan, that
the coalition should continue for some
time longer.

I would like to refer to one other
aspect of the matter, that 1is, the
Governor’s part in dissolving the
Ministry., I know that the Governor’s
actions are given a measure of pro-
tection in the Constitution, I happen
to know Mr. Sukthankar from the
time he was made Assistant Com-
missioner in the old Central Provinces
and I know that he is one of the
most straight forward men in the Civil
service in the country. But the crisis
in Orissa showed that the Governor
has got an important role to play in
a crisis of this character, When the
Government of India in the various
Ministries is not functioning as well as
it should in regard to State Minister-
ial crises, it is the Governor of Orissa
who has got to bring both parties
together, I am sure Governor
Sukthankar must have done it, but
it would perhaps help Governors to
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play their part more effectively if
the Governors are recruited from
public life and are independent men,
who command the respect of the
people. Governorship should not be
made the refuge for backroom gifts
for men defeated in the general elec-
tions. The person who is appointed.
as Governor must command the res-
pect of the people at large and I amr
sure this is a matter where the acting
Home Minister has got to consider
the pattern of appointments in future
The Governor has got a very big part
to play in crises of this character and
he must see that the Governor is one
who knows the ways and by ways of
political affairs and bring to bear his
influence on contending factions, I
would like to mention here that we
have always thought in terms of
getting a majority for this party or
that party. The only way in which
a coalition Ministry can be kept in
power i3 for the Governor to make it
clear to the parties composing the
coalition that in the event of any
party seeking to break the coalition,
he will have no alternative but to
order immediately mid-term elections.
because nobody likes mid-term elec-
tions. It is extremely costly affair and’
parties may not be prepared for a
mid-term election. That is the only

basis on which we seek to gather
strength for a coalition Ministry. In
November last the Governor knew

that the Congress Committee in QOrissa
had adopted a resolution advocating
the dissolution of the Ministry, I
would like to ask the Home Minister
whether any report was made by the
Government of India to the Election
Commission asking them, in the event
of the Constitution being suspended
in Orissa, how long the Election Com-
mission would take to organise elec-
tions in the country, I know that the
acting Home Minister said in the
other House the other day that the
Election Commission would have to
be consulted. Why should consulta-
tion take place now? Why was not
previous consultation entered into
with the Election Commission to find

out how‘ long it would take to hold
mid-term elections? I am sure if the
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Election Commission had been alerted
about the possibility of the Constitu-
tion being suspended in Orissa, steps
would have been taken to have the
ground-work prepared for the hold-
g of immediate general elections.

I do not agree with my friend, Shri
Bhupesh Gupta, when he said that
we go tc the general elections. It
was somewhat curious that there was
a remarkable identity of views bet-
ween my hon. friend, Shri Bhupesh
Gupta and the Members on the other
side. Both of them mourn the death of
the coalit on. It is because both of them
think in terms of a single-party rule.
Our monolithic siructure, and I am
afraid this attitude of mind, which is
shown in the action of the Govern-
ment in suspending the Constitution, is
not very conducive to the prosecution
of our Third Plan. We have got to
reconcile ourselves to the fact that this
is a big country and that there are
many parties and that coalition is not

a dilution of democracy but the .

strengthening of democracy.

SHrI K. L. NARASIMHAM (Andhra
Pradesh): Coalitions are based on pro-
per programmes.’ i

Surr A, D. MANI: Yes. The pro-
grammes are always Dbased on the
state of evolution. You talk of dyna-
mism on the one side. You talk of
a dynamic Third Plan. How can the
programmes arise unless you go on
working and try to push through the
Third Plan?

I would like to make one other
observation and that is that in future
whenever any such situation develops,
the Government of India should not
adopt a passive role in the matter, as
if they were waiting for a communi-
cation from the Governor of Orissa.
The Ministers of the Government of
India have a fleet of the Press Trust
of India installed in their offices. They
get to know the information about
what is happening. They should "try,
wherever coalitions are formed, to
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coalitions in Orissa—I have no rea-
son to hold any brief for it—has done
a good piece of work, It is just be-
cause the idea has not gone round that
it is possible for men of various views
to work together. It is just because
of that that the Congress in Orissa
acted like the lady and the tiger in
the limerick—The Lady and the Tiger
—she could only ride on the tiger and
she was found later on to be in the
stomach of the tiger. They wanted
the Ganatantra Parishad to merge it-
self with the Congress.

[ would like to make one cther
observation before I conclude and
that is I believe that the Government
of India is having under contempla-
tion the setting up of a Committee
which will advise the Government in
regard to the transaction of Orissa
affairs till the elections are held. I
repeat my hope that mid-term elec-
tions would be ordered. I know that
there are the difficulties of the mon-
soon and that it is not possible to
hold any election in July. Perhaps
the elections may have to be stag-
gered till October, but as far as possi-
ble we should try to hold the elcctions
much earlier than the General Elec-
tions, if it is possible. I would like to
know if any enquiry has been made
from the Election Commission as to
what would be the earliest date by
which the elections would be held. I
would like to mention, regarding the
Commuttee which -s going to be set up
to advise the Government of India in
regard to Orissa affairs,” that it is
necessary to have Members of Parlia-
ment represented on it. It is neces-
sary also to get the leaders of Parties
to sit on the Committee. It will not
necessarily be a Parliamentry Com-
mittee. It will be a Committee set up
by Povliament, because in these mat-
ters we do not want g reversal of the
democratic process to be complete in
Orissa. The leaders of political par-
ties may have much to say about the
immediate arrangements which may
have to be made for carrying on the
work till the General Elections. It is

see that the coalitions are given a | a little adjustment of ferminology. I

chance to work.

And I think the |

do not think that there are insuper-
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able constitutional obstacles for such
a Committee to be set up.

I would like to conclude that on
the whole this entire affair has given
a bad taste in the mouth. Somehow
the impression has got abroad, rightly
or wrongly, that the Congress would
suspend the Constitution if it is not in
power, that the Congress would sus-
pend the Constitution if it is in a
minority and is not in a position te
form a coalition Government. I am
‘afraid that in the interests of orderly
evolution of democratic institutions
this impression must be removed, and
I am afraid that in all these transae-
tions we have shown great weakness.
We have not shown that the Orissa
affair was a serious matter. At least
a Coalition Government formed for
the firsy time in a State which had
been known for its political instability
should have been given the trial that
it deserved.

Surt B. K. P. SINHA: Sir, when I
left the House some time back in the
midst of the debate, 1 left with a feel-
ing of satisfaction for, by then, the
tears of Dr. Kunzru had been cancel-
led out by the laughter of the leader
of the Communist Party, Mr. Bhupesh
Gupta. The speech of Mr. Bhupesh
Gupta convinced me, if I had ever any
doubt, that the action taken by the
President was the proper action the
only action, that could be taken in
the circumstances. Instead of address-
ing himself to the matter under dis-
cussion he rambled in hig usual fashion
and turned the debate into an inqui-
sition of the Congress Party and into
an inquisition of the Governments
that Orissa had had from 1952 on-

wards, There is a proverb in our
areas that when a man, instead of
advancing arguments, descends to

abuse and vituperation, it means that
he has no case. When I heard the
speech of Mr. Bhupesh Gupta. T was
reminded of that proverb and I realis-
ed how wise our rural folk were.

It is a sad thing to proclaim Presi-
dent’s rule in a State. We have estab-
Yished a democratic system in this

v
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country. We believe that democracy
inures to the greatest good of the
greatest number, But the constitu-
tion-makers realised that circumstan-
ces might arise in which the President
would have no option but to take over
the administration of a State.

The point at issue in today's debate
is whether the action of the President
was a proper action or it could have
been avoided. Sir, it was clear to me
from the speech of the hon. Minister
of State of Home Affairs that the two
biggest Parties in Orissa which were
shouldering the responsibility of gov-
ernment, at a certain stage refused to
shoulder that responsibility either
jointly or separately, and that the few
other members who owed allegiance
to this Party or that were not in a
position to form either jointly or
separately a stable Government in
Orissa. In the circumstances it is
clear that Government ceuld not be
carried on as contemplated by the
Constitution, for the Constitution con-
templates that Government will be
run by the majority party either sing-
ly or jointly with some other party.
In a situation in which this principle
does not work, naturally the demo-
cratic system comes to an end, and
the President has rightly intervened
and taken over the administration of
the State, I think this is such a simple
issue that I am surprised there has
been such a long debate over it. But
if such a situation arises, I feel that
the earliest possible effort should be
made to restore the democratic As-
sembly of the State. I hope that the
Election Commission and the President
of India will take early steps to hold
an election in Orissa. So far we have
had simultaneous elections both for
the Lok Sabha and the Legislative
Assemblies. There is nothing, how-
ever, in the Constitution or in the Jaws
which obligates us to have elections
simultaneously. No doubt simultan-
eous elections have some advantages,
but then if the choice is between a
simultaneous election and an early
restoration of the democratic system
in Orissa, T have no doubt that we
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shall prefer to have an early restora-
tion of the democratic system in Orissa
and have elections as soon as possible,
I do not know why my hon. friend,
Mr. Bhupesh Gupta, the leader of the
Communist Party, who is so sore over
ihe suppression of -the democratic
system in Orissa, fights shy of having
an election before 1962. I am sure
he knows what will be the fate of his
Party, and, therefore, out cf nervous-
ness he wants to postpone the day of
doom as long as possible,

Sur1 MAHESWAR NAIK:
propitious for him now,

It is not

SHRI B. K. P. SINHA: I feel, how-
ever, that the coalition should have
continued for some time as a caretaker
Government, because the Budget had
not been introduced. There hag been

no Supplementary Estimates also and |

no appropriation, In the circumstan-
ces, if the coalition could continue for
21 months, I think it would not have
been improper if it had continued for
one month more and had appropria-
tions or “on account” Budget. In
breaking it when they did, I feel that
they acted not with a proper sense of
responsibility. On reading the report
of the Governor it becomes ¢lear that
the responsibility in this matter is not
that of the Congress Party but that of
the other partner in the coalition.
From the summary of the Governor’s
report which we have got 1 is quite
clear that the leader of the Congress
Party and the Chief Minister, Shri
Harekrushna Mahtab, informed the
Governor on the 20th February that
he was going to resign the next day,
and the Governor advised him
to carry on till some other ararge-
ment was made. On the 21st February
the Governor met the leader of the
Ganatantra Parishad who was also the
Finance Minister of Orissa, Shri R.N.
Singh Deo, and he also told the
Governor what Shri Mahtab had told
him, that is, the end of the coalition
He said something more, He said that
their Government would not present
the Budget. on the 23rd. It was the
Finance Minister who said this.
Moreover, the Governor's report
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makes it very very clear that this re-
luctance to present the Budget came
from Shri R, N, Singh Deo, the leader
of the Ganatantra Parishad, and not
from Shri Mahtab. I do not know how
in the face of this Report, Members
on the Opposition Benches and even
senior statesmen and leader-polticians
like Pandit Kunzru, tried to paint the
Congress Party as the devil of the
drama. If this situation was forced on
Orissa, it is more the responsibility of
the Ganatantra Parishad than of the
Congress Party. Anyway, it is un-
fortunate that the coalition broke up
and they refused to carry on as a care-
taker government at a point of time
when they broke the coalition. I
think jt would have been better if they
had continued for some time more,

Incidentally questions have arisen
about «the ethics of a coalition.” Now,
our ideas about coalition or about the
proper functioning of a democratic
system or of a parliamentary govern-
ment are coloured by the experiences
of the British people. It is only in
Britain that the two-party system has
taken deep roots and coalifions are not
looked upon with favour there. But
the history of other countries, esperial-
ly the continental states of Burope, is
entirely different. There are coun-
tries in which there are no two parties,
but a multiplicity of parties. In such
a situation, coalition is not the excep-
tion, rather it is the rule, The same
may be said of many Asiatic countries
where the democratic system has been
given a trial. In India, we find that
the pattern is differen{ because one
party, the Congress Party, has had an
absolute majority, a very comfortable
majority, both at the Centre and in
most of the States. But at the same
time we find that there is a trend to-
wardg the growth of multiplicity of
parties. There is the Ganatantra
Parishad, there is the Jana Sangh,
there is the Swatantra Party, there It
the Communijst Party. So many
groups are there. If this development
goes on as it has so far, we must vizsu-
alize a situation in which no party
may have an absclute majority and in

. such a situation, coalition becomes
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essential for the democratic system 1o
work efficiently and I do not see any-
thing unethical or improper in having
a coalition. When we have a coali-
tion, we mus! accept the consequences
that flow from it. In a coalition,
neither party could put through its
whole programme. A new programme
based on compromises between {he
principles and ideologies of the two
parties should emerge. To call it un-
ethical or undemocratic, in my opmn-
ion, is to ignore the experience, the
democratic experience, of the other
countries of the world,

Sir, lastly, 1 would again refer to
the criticism of Pandit Kunzru. When
a man of his eminence arraigns the
Congress Party with the responsibility
for the breaking up of this coalition,
I feel sorry, Moreover, I fail to under-
stand when he says that the coalition
should have continued or that the
breaking up of the coalition was an
improper act. Let us scan the history
of British democracy or the British
parliamentary system. There have
been, in times of national emergencies,
coalitions in Great Britain. After the
First World War, there was a coali-
tion in Britain. It was working effi-
ciently and smoothly under the leader-
ship of Mr. Lloyd George who was
the Prime Minister of Great Britain,
Then came a stage when the Conser-
vative Party which was the major
partner in the coalition took a step to
break that coalition. T do not think
anybody at that time called that slep
of the Conservative Party unethical,
immoral, unparliamentary or undemo-
cratic. And to say that a party must
not look to its own interest but should
always be guided by interests which
are not its own is to ignore fact allo-
gether. The very basis, the very
raison d’etre, for the functioning of
the parties is that they have a pro-
gramme in which they have full faith.
They consider that programme {o be
the best of all programmes and they
try by all means at their command to
implement that prégramme. When a
situation comes where they feel that
they cannot implement that pro-
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gramme, then they enter into a coali-
tion, But then at the earliest oppor-
tunity when they feel that a stage has
arisen when they can single-handed
push through their programme either
by continuing the same parliament or
assembly or by going in for a new
election and coming back with a majo-
rity, they take steps to break that
coalition. 'That really advances demo-
cracy. That does not inhibit demo-
cracy. It is no use contimuring a coali-
tion beyond a period during which it
is really useful. Therefore, to blame
the Congress Party, to arraign it, to
criticise it on the ground that it acted
unethically, because it wanted to break
the coalition in its own interest is not
right, Every party in every demo-
cratic country of the world has done
it. ‘That is the history of every demo-
cratic party. Mr. Hajarnavis or some-
body else referred to some other coali-
tion. Coalitions are made by neces-
sity. Coalitions in a democratic sys-
tem are broken as soon as necessary
in the interests of the functioning of
that party and in the interests of the
better functioning of democracy itself,

Sir, in the end, I would simply say
that we feel sad for this take-over
We hope that early steps would be
taken to have general elections in
Orissa even before 1962, notwithstand-
ing the nervousness of my friend, Mr.
Bhupesh Gupta. We should take early
steps to restore democracy there.

1 have nothing to add, and I sup-
port the Resolution.

Mr. DEPUTY CHAIRMAN: There
are a few more speakers, The hcn.
Minister will reply tomorrow morn-
ing. I thought of calling him at four
O’clock.

Surt BHUPESH GUPTA: If the
replies tomorow, I suggest that we
can devote the whole day to it.

Mgr. DEPUTY -CHAIRMAN: Yes, we
will go on.
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Surt BAIRAGI DWIBEDY: Mr.
Deputy-Chaiman, Sir, it 1s really sur-
prising that we have to discuss tlis
matter in this hon. House at a time
when both the coalition parties--the
Congress and the Ganatantra Parishad
—are putting the  blame on each
-.other’s shoulder. It would have been
realistic if we had taken this issueina
-spirit of sportsmanship and that would
Jhave given rebirth to a fair democratic

- administratien there after this un-
happy situation has ended. But to
my surprise, Members of this House,
much older than myself, have taken
the issue in a different light and just
‘have manifested their own mind
which was reacting in the State, Mem-
bers of this hon. House belonging ‘o
the other side have expressed their
destructive mind at a time when it is
not needed. Actually, this was the
position in Orissa. Prior to the disso-
lution of the coalition, some members
of the other party in Orissa were in
favour of the Coalition Government,
whereas others not. In his speech,
Mr. Biswanath Das has expressed his
view on many points, especially re-
garding prohibition, I would have re-
‘mained quiet on this issue but when a
responsible member of the Congress
Party says such thing in this hon.
House and expresses it to be a reason
for the break-down of the coalition,
I am surprised. Let him know that
after a few days the Budget
4 PM, of the State will be presented
in this hon, House for discus-
sion and I would request Mr, Das to
see that the amount provided in the
Budget as receipt is scrapped from the
Budget. I think this is the only solu-
tion to the point referred to by my
‘hon, friend.

Sir, coming to this discussion it will
be fair on my part to vefer to some
correspondence that has .passed bet-
ween Dr. Harekrushna Mahtab, the
leader of the State Congress Party,
and Shri R. N. Singh Deo, the leader
of the Ganatantra Party. Sir, in a
letter dated the 15th February, 1961,
Shri R. N, Singh Deo has expressed
‘his view to Dr. Harekrushna Mahtab,

'
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“In view of the election of Shri
Bijoyanand Patnaik as President of
UPCC and his recent statements.
which have appeared in the press,
I had mentioned to- you yesterday of
the need for our knowing clearly
the attitude of your Party so that
we will know where we stand. Al-
though I believe that vou will not
be a party to the formation of any
weak Government susceptible to
pressure tactics, nor support the for-
mation of an alternative Govern-
ment by dubious or unethical
means, as an atmosphere of politi-
cal uncertainty regarding stability
of the present Coalition Govern-
ment would have a demoralising
effect on the administration and on
the State, I hope you will agree with
me that the position should be
clarified at the earliest opportu-
nity.”

Surr BISWANATH DAS: May I
request the hon, Member through you,
Sir, to place the letter on the Table
of the House so that when we get the
entire letter we would be able to sce
the real picture?

!

Srrr BAIRAGI DWIBEDY: Why

not? I place it.

Again, Sir, Shri R, N. Singh Deo, in
his letter No. 22|[MF(Res.) dated the
18th February, 1961, has placed one
more point in the last paragraph of
the letter,

“Shri Bijoyanand Patnaik has
been making vague and general
charges against the Ganatantra
Parishad Ministers in the Coalition
which are baseless and mere shibbo-
leths and slogans to camouflage his
ambition to come to power in Orissa
through any means, If as a result
of the dissolution of the Coalition
there is any setback in the progress,
or there is any loss to Orissa, those
whose personal ambitions, selfish
desires and indecent manoeuvres
brought about ‘he present situation
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[Shri Bairagi Dwibedy.]
must be held fully and squarely res-
ponsible.”

Dr. Mahtab in his letter No. 1407-
CM dated the 24th September, 1960,
has written as follows:—

“For some time past I have been
thinking of the turn the political
situation in Orissa is taking, Power-
ful pressure is working to  bring
about a Ministry which will sue-
cumb to various interests. In course
of my talks with all my colleagues
I have repeatedly made clear that
I wil] never be a party to any ar-
rangement which will make the
Government a weak one, Asg you
know, after a good deal of thcught
we decided to work together. There
is pressure from our side that this
arrangement should be brough: to
an end as soon as possible. Here
something personal for me arises, At
this age and stage of life 1 do not
think I can make myself useful to
the society by engaging myself in
political manoeuvres to secure sup-
port and withstand pressure. I
shall be happy if I could engage niy-

self wholly in some tangible work -

which will do good to the society.”

So on it goes.
[THE VIcE-CHAIRMAN (SHRT RoOHIT
M. Dave n the Chair.]

Here is the rfeply to the above letter
from Shri R, N. Singh Deo, the Fin-
ance Minister, to Dr, Harekrushkna
Mahtab, the Chief Minister. The letter
is No. 47-MF|[Res dated the 24th
September, 1960,

“While nothing with regret that
powerful pressure is working to
bring about a Ministry which will
succumb to various interests, 1 ap-
preciate your decision not to be a
party to any arrangement which will
make the Government a weak one,
You are aware of the fact that we
decided to work together to bring

\

!

[ RAJYA SABHA]

|

about a stable and clean adminisira- |

tion. Any yielding to pressure tac-
ties would amount to a negation of
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the very purpose of our present
arrangement, Since pressure from
your side to end the present arrange-
ment as soon as possible is such as
to induce you to wish to be relieved
of your present position, it ;s diffi-
cult for me to visualise how the
existing arrangement can continue
to fulfil its objective.”

This is all enough, I think, to show
that neither Dr. Harekrushna Mahtab
nor Shri R, N. Singh Deo is responsi-
ble for the breaking of this Coalition
Ministry. It is apparent from these
letters that there are some pressure
tactics.

Reference has been made to the pre-
sent PCC President, Shri Bijoyanand
Patnaik, and the outgoing President,
Shri Banamali Patnaik. Dr. Mahtab
and Shri R. N. Singh Deo are the two
veteran politicians with a lot of since-
rity and goodwill in them, but then,
from .the letters that I have placed
before the House it is clear that there
exist a group in the Congress which
worked to finish this Coalition to fulfil
their personal ambitions. They were
motivated by such ambitions. But
there are other persons in our State
who belong to the same organisation
and are attached to Dr, Mahtab and
Mr. Pathaik, and we stand as solid as
ever and are still prepared to support
a Ministry which will be formed in
the State to fulfil our desired objective,
namely, to accelerate the development
programme in the State without any
pressure tactics,

It will not be out of place if I say,
after placing these four letters before
the House, that an impartial enquiry
be conducted if necessary to establish
the genuineness of these letters and
to prove my statement that there is a
group in the Congress which was work-
ing to fulfil its personal aims and
ambitions and to frustrate this Coali-
tion Ministry.

SHRI BISWANATH DAS: May I, Sir,

i draw his attention to the statement by

Dr. Mahtab where in he suggests the
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application of a Coalition Ministry to
other States also? That is his honest
thinking.

Surr BAIRAGI DWIBEDY: Al
right; there is nothing wrong in it.

Again, Sir, reference has been made
by Mr, Biswanath Das regarding our
party’s proposal at the annual confer-
ence held gt Hinjlikatu, I am prepar-
ed to place a copy of this resolution
before the House. He just attacked
that resolution perhaps because it was
not so palatable to him, but any man

. who is responsible and sensible to
understand the gist of the proposal we
made at that conference will bear me
out when I say that my party stands
by the common programme which we
in collaboration with the Congress
were desirous to implement. So, this
resolution which ranks No. 3 is written
in Oriya. )

The gist of this resolution is that
our Party drew the attention of the
Coalition to the common programme
and reminded our Ministers in the
Coalition to implement that agreement
which they had reached amongst
themselves before they  joined the
Coalition, At the same time our party
expressed the view that they had
joined the Congress in “a coalition
maintaining its identity as clearly as
possible and without any intention of
hampering the common programme
agreed to by both the Parties before
forming the Coalition. At the same
time our party gave a warning to our
members, Ministers in the Cabinet, to
see that the programme which we had
signed befrre joining the Coalition
should be implemented. This was the
only resolution which was passed.

Surr BISWANATH DAS: The thing
is not translated correctly.

Surr BAIRAGI DWIBEDY: I place
the entire resolution before the House
to be incorporated in the proceedings
-of the House.

Sir, with a clear understanding and /

[ 15 MAR. 1961 ]

relating to Quusd 3026,
to form a coalition, What was the
unexpected reason that fin.shed the

Coalition in so short a period? When
the Governor, while gpening the Bud-
get Session, in his Speech detailed the
various activities of the Coalition
Government, what necessitated the
breaking up of this Coalition? It was
nothing but the personal motives of
the newly elected President of the
P.C.C. who manoeuvred and created
an atmosphere which created a mis-
understanding both at the Centre and
the State,

In this connection, Sir, I may men-
tion that Mr. Bhupesh Gupta was very
vociferous, He mentioned things which
were neither to the point nor up to
the mark, A spokesman of hls “Barty
in the other House has mentioned this
coalition as a “marriage of conveni-
ence”. Anyway, the term “marriage”
is there which at least can satisfy us.
But in this unfortunate situation Mr.
Bhupesh Gupta =2nd his party have
played the role of a concubine which
was just prepared to pave the way for
the dissolution of a noble administra-
tion. I think this is the way in which
my f{riend, Mr, Bhupesh Gupta, is
satisfied.

The role of the Communist Party
after second General Election is quite
clear to those who are associated with
the Orissa problem. It may not be out
of the way if I say that some of the
members of this Communist Party
are now working ag journalists and
Managers in the newspaper named
“Kalinga” which has been newly start.
ed by the present P.C.C. President,
Mr. Bijoyanand Patnaik. I should say,
again, that this party just sided in the
Zila Parishad and voted with Mr
Patnaik’s group which had already an
overwhelming number in my district
of Sambalpur. Therefore, I am, really
justified if I say that the party, to
which Mr. Bhupesh Gupta belongs, is
also working as a concubine by help-
ing a section of the Congress group
here against this Coalition. Sir, it is

(Time bell rigns.)

sincere motive we joined the Congress i up to this Government here to take
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[Shr: Da.ragi Dwibedy.] |
necessary steps so that the democratic
.approach in Orissa does not suffer 1o
_any greater extent than is expected to.

Sir, I may not be out of my way 1if
-1 say that there is a manoeuvre from
the side of those persons who are
responsible for breaking the Coalition
to remove the present Governor who
is working satisfactorily and who
knows the minds of those who were
fairly, squarely and sincerely prepared
to run the Coalition. If they are able
.to remove the present Governor from
his post, then I think their reputation
of fulfilling their selfish motives will
prevail and there will be no possibility
of getting the people of Orissa out of
the clutches of this imperialistic Pre-
sident of the Provincial Congress Com-
mittee. Thank you,

Surr K. SANTHANAM: Mr. Vice-
.Chairman, Sir, the debate has largely
centred round the character and con-
duct of the two political parties in
Orissa. I do not say that 1t is not |
relevant, but in my view it is a minor !
issue and I wish to concentrate the
attention of the House on what 1 con-
sider to be the major issues involved
in the resolution before the House. 1
think, Sir, they are as follows:

(i) Can there be a breakdown of
the Constitution deliberately and
voluntarily arranged by politicians
and parties;

(ii) is article 356 of the Constitu-
tion intendeq to suspend the Consti-
tution in these contingencies;

(iii) is the action taken proper;
and

(iv) if the action taken is not pro-
per, what was the alternative?

Sir, T shall answer briefly all these
four issues.

It is altogether dishonourable on
the part of any Indian politician to

arrange the bringing about of a break-
down of the Constitution. Sir, I think !
though it may be in a State, a break-
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down of democracy is a breakdown of
democracy, and if the people of India
can be accustomed to breakdowns in
the States, slowly but surely their
minds will be acclimatised to a break-
down at the Centre also.

Sir, I put a question to Mr. Datar,
If in the Central Parliament there are
two equal parties which get into a
coalition and if the coalition “breaks
down, what would happen? It is for-
tunate that we are not in that position
today, and I hope that we shall not be

in that pusition for some time at least .|

to come. But some day or The other
it is bound to come and it is better
that our mind is ready for such con-
tingencies. There is no provision for
any Presidential rule at the Centre.
That cannot be. If a coalition broke
down, then immediately there should
be a dissolution and after dissolution,
if the same situation occurs again, then
one or the other of the parties should
have the judgment and the good sense
to say, “Let the other party rule. We
shall submit to that rule till we are
in a position to dissolve the House
again and get in as the majority.”
That is the only democratic attitude.
and I think it was open either to the
Canatantra Parishad or to the Con-
gress Party to have said, “We do not
want a breakdown of democracy.” I
do not blame them for breaking the
coalition. Tt is open to any party to
break the coalition if it does not suit
it, 'There is nothing to prevent the
breaking of a coalition, Having broken
the coalition, why could not the Con-
gress or the other party rule? Or
why was not the Governor called upon
to dissolve the Assembly so that they
may come back to power?

Surr GOPIKRISHNA VIJAIVAR-
GIYA: It is as yet too early. They may
do so.

Surr K, SANTHANAM: It is not
too early, Suppose it had happened
at the Centre, That very day there
should be dissolution, because you can-
not have President’s rule here. What
is the intention of article 3567 It is
not to oblige political parties and
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scheming politicians to bring about
an artificial breakdown of the Consti-
tution. Tt js provided for conditions in |
which the government has physically |
broken dqwn, where there is civil
war, where nothing can be done and
so the President has to take power
and bring about order and then res-
tore democracy. It is not intended to*
kill democracy in this manner. §ir,
1 was there when the Constitution
was being framed from the beginning
10 the eng and I was there throughout
the discussions. There it was pointed
out by certain persons that this might
Dbe used in the interests of political
scheming by political parties and poli-
ticians. But we could not see any
‘way out because we had to provide
some emergency measure. Then it
-was argued that those who would be
in charge of the working of the Cons-
titution would have the far-sighted-
ness and judgment not to resort to it
if humanly such resort could be avoid-
-ed.

‘

Now I come to the third issue. Is
the action taken legitimate and pro-
per? 1 consider, Sir, it is not legiti-
mate ang it is not proper. If from
‘the very beginning the Governor had
stated to the parties, “The moment

you break down, there will be dis-
solution and general election” things
would have been different. Sir, my
hon. friend, Mr, Mani, was speaking
about the Election Commission being
ready. The Election Commission, of
course, is always ready, because the
voters’ lists are ready and there can
be an election within six weeks of
any breakdown. Therefore, the Gov-
ernor could have told the parties, “1t
vou people are not ready to function
then I will put three members of the
Orissa Legislature, as a caretaker
government or ministry and dissolve
the Assembly. Let the people of
Orissa then judge” Sir, if he had
said that, then I have not the least
doubt that neither the Congress Party
nor the Ganatantra Parishad would
have been prepared for it. I say this
because today what do they want?

They want the Centre to hold the
baby for eight or nine months so that
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all their sins of Commission and Omis—
sions might be erased from the minds
of the people and they might not
have to face the judgment of the indi-
gnant electorate. That is not the
way to save democracy. Every poli-
tician should be ever ready at any
time to go before the electorate and
justify himself. If he cannot justify
himself, let him step outside politics
and do some other work. This sort
o.f manoeuvring by which people get
time and ask the President tg hold
the baby, suspend the democratic
Constitution, and then prepare for
election, that I say, is not honourable
politics. This should not be encourag-
ed in this way. Therefore, I say the
Centre must have instructed the
Governor to dissolve the Assembly
and to hold general elections, Of
course it was very bad of those people
not to pass the Budget. In that case
the Presidential Order should be con-
fined to the passing of the Budget and
immediate dissolution and re-elections
should have been ordered. Then the
principles of democracy would have
been established and the people of
India, not only in Orissa but through-
out the country, would have been edu-
cated. That would have been a lesson
to all the political parties in every
State Legislature that if they mis-
behaved, they would have o pay the
penalty immediately and they could
not expect the President or the Cen-
tral Government to go to their rescue.

Sir, much has been spoken about
general elections. In the Constitution,
there are no general elections. The
five-year period is the upper limit.
There is nothing to prevent the Presi-
dent and the Governor dissolving
Parliament or the State Assembly at
any time. It is only as a matter of
convenience that we hold elections to
Parliament and to the Assemblies at
a particular date. As a matter of fact,
there is not going to be a general
election for the Kerala Assembly.
There was no general election for the
Andhra Assembly in 1957. Therefore,
it there had been a mid-term imme-
diate election to the Orissa Assem-
bly, nothing would have been lost and
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the country would have gained. If
the Orissa politicians, those in the
Ganatantra Parishad and the Congress,
were not prepared for the elections,
they should have had the wisdom and
the sanity to get together till they
were ready for the general electioms.
If not, they should have gone to the
electorate and asked for its verdict.

I know, the Central Government in
all this is absoluiely bona fide. I am
sure that they are as anxious for the
working of democracy in this country
as myself. Bui unfortunately, they
have allowed themselves tg set bad
precedents and they are caught in
their own precedents. I would
earnestly appeal to my hon. friend,
Shri Lal Bahadur Shastri, to turn a
new leaf and set up a new precedent
and tell every party that whether it
be internal factions or external
quarrels, they will not be allowed to
come under the protection of the Pre-
sident, that their masters are the
alectors and we shall treat the State
Constitutions as sacred as the Cen-
tral Constitution and that the Centre
will not interfere except when there
is physical breakdown. Unless some
such principles are established and
scrupulously followed, I feel that the
future of democracy is ‘at stake. Sir,
it is only our- Constitution that is bet-
ween us and political chaos. I am not
surprised that my hon. friend, Shri
Bhupesh Gupta, i3 so jubilant about
the breakdown of the Constitution in
Orissa. He will be much more jubi-
lant if all the State Constitutions
break down; and his jubilation will go
sky high if the Central Constitution
also breaks down, because after all the
future of Communism in India is de-
pendent on the breakdown of the
Constitution. .

Surr K, L. NARASIMHAM: Ques-
tion.

Sart K. SANTHANAM: So long
ag the Constitution functions, you
will only be questioning. You will
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never come to lhe other side. That
is why I want that this Constitution

should function and function effec-
earnest

tively. I would make an
appeal that this should be the last
and the final proclamation for the

defence of political parties.
Thank you, Sir.

oY iy e Faeraeita @ IoERTETY
AEIET, AT g HIfAoe guT 97 I IqH
A qrg & W IFrAT TAT AT WL A1 R
ofevg Wit s At F fafeei§ §
faar o 1 9" Wy AW gE @
gHT AT W WA q, g A AT
st fafreft ¥ 9 7, £ W€ T 5 mi
@ gEwE & W g AT dg |
TMIH T |

T JWA W7 WO g4 § ITH §
%@ Tt 4 ag e foqr fF 5@ fafa-
=Y 7 e My OF T SHET
Ffremgd sgacoaag . fufa-
w9 W W Sy @ § oA
Ffags ot a9 § WX TT T §F
g T & T3 AT g A w7
T A G E % 99 AFF 7 ST
F1 21 |rer & faar war &

Pror. M. B LAL: What about Gov-
ernor’s rule?

st Mo faomavita - Hiw 3,
Tg HTTET TF WA wot vw A g
e wifaes Jaeeh T aw gwar 3
frot-df ST T A o T 9w
o fagifdy & § WY s el
T, A ag JIEET W AT AT
feT gt 98 U &AT THACHT wEAT
2 5 ug #Ww Ol wrEr o g
wafs agiqy www gq & g
faai § T sg B & ffow quw &
qge HIFFTT a7, IJq% arg & Avas



3033 President’s Proclamation

el WM aREY Y WNw g, uF
wede gd S gEwt wEArE fandd
4 aRAN@F gNF fd m a@
¥ T F @Y, WAL AW QA |
qY gaT Hawe ag g fF fmmerdar
w g Fafy e arfaa™ &
AT X AW AT gAT | @i qE
aga wewaR & 5 qwach weer
2 faar o 6 wi0E A T s
T ffe srIgs @ faar o
frqe e, TR ST EFH &1 UQl
afFT A€ &) W g aEE A
st W foar 3w sge a8 Ferfe
WA FE Twag gff @ a9
AFGTT SAIFET 1 G g AlHA Tl
% qI6 TAAHE A7 e § 9q9
farErd ¥ aaie fFar 1 98 AR
F7 FT gAY S qried § A9
3, I TR TR g, | F NG
FATE g7 9@ WFHET F U™
ag axgfeafa of f5 g =Y artear
AT 9 & fod qare agl € AR
gfegc 1 WO FEAMT FA
¥ foarg oI F1E TwAL E @
gg I o7

e @rew fmEr & aga
TG FT § 9RM a8 FEr
T ®EIA@ (A T HENIIT
T W wPeg g IR A OrEE g,
e A A AT A« @ 2 |
# wrar g i q@w gg &1 Fr R
afer wafea  F Fiedegaa A,
W 5 de< &, 39 aXg F WASHY
g4 & WiT guw! Sfreww afsvzadn &
g8 fFr M IR e m@ide av
qEY FRT 49 T

Pror. M. B. LAL: But not Gover-
nor’s Rule?
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Surt DAHYABHAI V. PATEL: But
not President’s Rule?

St fiyqY Fooy fawasdin 0 AN
Taad ¥ ) g 4 § | smfE
Jo THo To FT S FELEILITA &
ag Wt wew AT agidt weag #
T &1 €Y SAERT 96 AL g W
%€ & gieza F g uC T8 | AU
A ARG § wET e &, @A
% shrr ar fagig TE a9 @ g\
w1 g0 WHfew Ty uAr AiEd |
fegram &1 ufcfegfaar ot EfF
qfas s@ard, afew & aFar g 5
T F AT H, qE AL
TR q RIS SAed & W,
EC IR s A () 0T
M FF mfame TR @ WK
fec @ | el fifw e &
€T I9 § THH! q99AT qgt arfgd
ig oY ST SfgsT 1gs ag AT
gE g R wEH Sigg wrwar g fw
AR ey § Woar g Iaer A ot
ATER FATE | TOHRE o4T @ SRt
g ST ETfed | A, Lo Ar 9 WA
FAE S qF7 § ITY A AT AE T
9 gFar fr @9 sEe ) wERl
IS | Ad gE R AT faw,
Yo Tge dYo W ft wwr fawm,
sogfee &1 f W fem WK
s it wEd 7 @ W Qe
#7ER F1 w7 faw ST 2 Qv ag IR
SUTRT WYFTAE ¢ | fRC A, e wgw
TIdAe FEEdt g R el e @
THAT AT I FAA A T@ WU
T & 18 arar A osR
g 3 A grew G § g e
faer oiferi §dl vwa 3Ew gu
sfage & g e e w1 fawe
AT ARE | T A @ #aw
T
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W9 qg wHOAA JE §AT AT I
T IR A q@ g AT AT
FF v Al 7 ur) dfea ggion
Fgr 4t e gt wwie 9 aar fwar ar
g SHATIG 1 FWT F g FHA(S
T W FwEE W e
dr | &t Ty gE O AR aw o
FAC Qo HEo Hlo Hro & yIHA
BT Agdld WIgH F 4g 9 @l
afs fag ax § wfemrsgA @
BT R WX TEE (GG g T
frr € gl it ow fiF A
AT AT qw A @ wwie § g
qaT AT | FHE FIE FEIE A W EE
FTEET 47 AR A ¥ gIEAET )
qg S gAT Ig A AT HAATE |
st d 38 wevr agarg 5 o=
FEAE q wfomd & aw7 grfare
WA ¥ OFTTH FEAT AGY 3T AT
f§ #iaw 3 9g Tra § SR %
AT FT A JUSHHAT FI AR <
fem

% gumar g fv Sy fear wr
YT AAAT FH G FH BeElg TEAEE
FOE AE AU TETAG} ATHC
W 9gW frar § ag dwifaw vy
3w o &) wmfem, ), W
BSE W, W AR FTYGE  HAT
=fgd |

Surr BIBUDHENDRA MISRA: Mr.
Vice-Chairman, the debate hag arous-
ed considerable passion and has gene-
rated a lot of heat. Out of the
speeches that have been made, Sir,
some werc good enough to be made
on public pla‘form and in the elec-
tioneering campaign. I do not mean
to cast any aspersions buy I wish
there had been an awareness of the
responsibility that we owe to the
House in discussing a matter of the
kind that we are discussing today. We
need a clear and objective analysis of
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the situation for a proper understand-
ing of the facts as they unfolded in
Orissa during the last few months and
particularly just before the resigna-
tion of the Coalition Ministry.

Sir, various accusations have been
made, some of them not on facts and
even known facts have been suppres-
sed. It has been said, to start with,
that the coalition wag an unprincipl-
ed one. There, Sir, as a party to the
coalition and coming from the State
which had the Coalition Ministry, I
beg to differ. The coalition, whether
you like it or not, whether it was to
the liking of other parties or not, had
definitely a common programme.
Apart from the general question of
running the Five Year Plans to the
best interesis of the country, which
is an all-India question, in the peculiar
circumstances of the State, (nking the
background of the State as a. whole,
certain measures were also agreed
upon. One of them was that there
should be an attempt to ensure eco-
nomy in the administration; the other
was that there should be an endeavour
to have the policy of State trading in
foodgrains and there should be an en-
deavour by both parties to the coali-
tion for the merger of the outlying
Oriya tracts into the State of Orissa,
including Saraikeld and Kharsawan.
These, Sir, in short, were some of the
programmes on which the Coalition
Government entered into office. Whe-
ther it was to the liking of certain
political parties or not is immaterial
but it wag thought then that in the
best interests of the State there should
be a wider basis for the Government
that political squabbles should come to
rest so that political stability in the
State primarily for working out the
Five Year Plans and also to work out
the other objectives may be establish-
ed. Here, Sir, I would refer to a per-
tinent question that wag raised by
Dr. Kunzru. The Home Minister
stateq that the Coalition was working
well, that it had the support of 110
out of 140 Members of the Legislature
and in this connection Dr. Kunzru
pertinently asked, if it had the support
of 110 Members of the House, it it
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was working satisfactorily, why it was
considered necessary to get out of it
and why it was not considered neces~
sary to continue it till the end. I
think, Sir, this is a pertinent question
that has been raised by Dr, Kunzru.
So far as the facts are concerned, I
do not agree with the Home Minister
that the coalition was working well.
Unfortunately, it did not work accord-
ing to the expectations. That was the
most unfortunate part of it. The first
day the Ministers went to Raj Bhavan
at Cuttack to take the oath of office,
the then President of the Ganatantra
Parishad, Shri P, K. Deo, made a
statement to the press—the first ges-
ture from the coalition partner—and

he said, “I came to this Raj Bhavan

on the day of the liquidation of the
Princely Order. I have come here
again today on the day of the liquida-
tion of the Congress Rule in the State”.
This was the first gesture. It alarm-
ed many people and it created a feel-
ing of disgust in many quarters but
then it was thought that possibly that
might be the personal view of the
person concerned and that it was not
or it could not have been the view ot
the party. Still, in good grace, the
Congress wanted to carry on and for
twenty-one months we did carry on
the Congress-Ganatantra  Parishad
coalition. There is a saying that the
parties to the coalition do net Iove
each other and that the first twelve

highlights,
blowing.

A~N Hon. MEMBER:

the way the wing was

21 months.

Sart BIBUDHENDRA MISRA: 1
am speaking of the first 12 months till
May, 1959.

Dr. A, SUBBA RAO (Kerala): You
are showing how the trend was deve.
loping.

Suri BIBUDHENDRA MISRA: You
will find that not a single word was
said about the merger of the outlying
Oriya tracts. Nobody said a word
about it. Instead of effecting economy
in the Administration several posts
were created and it was even neces-
sary to create an additional post of

[ 15 MAR. 1961 ]

months of this rule just showed the advantage of the fact and say

relating to Orissa

Inspector General of Police which has
been discontinued now because of the
incumbent having been raised to the
position of Inspector General of
Police, That is the sort of economy.
And so far as lessening the burden of
taxation is concerned, sales tax was
levied even on the common consump- -
tion materials like potato and onion.
And above all, the agricultural lanas
were exempted from the operation of
the Estate Duty. Yourcan very well’
realise to whose interest it is that the-
agricultural lands of the State were
exempted from the operation of the
Estate Duty.

Sur1 DAHYABHAI V. PATEL:
You must have had a very capable
Finance Minister then,

Suri BIBUDHENDRA MISRA: It
is very well known who are those
persons in the State and who are
those persons in the ruling party who
possess thousands and thousands of
acres of agricultural land. While this
procass went on step after siep, these

: highlights of the Congress-Ganatantra

coalition, the commopn man, the rank
and file not only of the Congress but
also of the Ganatantra Parishad look-
ed askance and aghast. They could
not understand the way in which the
wind was blowing. I am not mak-
ing it a secret as Congressman. It
may be said that the critics may take
that

“vou have committed a blunder by
entering into a coalition.” But we
will have the pride that, whenever

we felt that a wrong ha; been com-
mitted, that the trend is not proper,
that things are not moving in the
correct way, the Congress also had
the good sense of halting, of question-
ing and of retreating to take the
right step. There was questioning
from all quarters. When Mr, Sanjiva
Reddy, the Congress President, had
been to Orissa in the month of May,
I suppose, in 1959, these- questions
were put to him. “You de-
cided in the A.I.C.C. that there should
be thig coalition. What are we to do
now?” He realised the situation and
he said: The Provincial Congres
Committee decided it; the Provincial
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[Shri Bibudhendra Misra.]
Congres, Parliameniary Party decided
it and the AILCC. also decided 1.
So it you want that it should break
you have to go through the whole pro.
cedure. And the procedure started i
the month of November, 1959. It was
not only the Provincial Congress Com-
mittee; but the maliler was alsp refer-
red to the different District Congress

Committees and they were al] of the'
opinion that not only in the interests

of the Congress but also in the inte~
rests of the country this coalition
must go. So this was a democratic
opinion, not taken by a few persons
who are engineering to capture power
as has been stated; not by the Provin-
cial Congress Committee alone but jt
is the opinion of the rank and file ot
the Congress, of the different District
‘Congress Committees. My friends in
the Ganatantra Parishaq have tried to
show that there has been ne difference
amongst them, that there was a sense
of amity. It was not true, Sir, other-
wise the Resolution which was read
out here does not carry any meaning.
Why lay stresg on “You carry out the
programme’. What happened at the
meeting of the District Committee ot
the Ganatantra Parishad of Kalahandi
District? In the presence of its leader
Mr. P. K, Deo, it passed a Resolution
saying that all is not going on well
‘with the Coalition Ministry.

Surt LOKANATH MISRA (Orissa):
That was mentioned in connection
with the Ministers of the Congress;
not of the Ganatantra Parishad.

$HRI BIBUDHENDRA  MISRA:
What is Coalition Ministry? It is not
an individual thng. If you held the
Ministry responsible how is the Cong-
ress alone responsible? Your Minis-
ters also are responsible. Then the
President of the Parliamentary Party
of the Ganatanira Parishad who has
been sacked now—I1 do not know the
reason—alsg issued a  statement
that it is not working well. So,
#ir, it is wrong to say ‘hat this
—call it constitutional breakdown,
call it palitical breakdown came on
the State all on a sudden. It has
‘been there in the air for the last one
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year. I do not know wherefrom the

Home Minister got the information or
{ carried the irapression that the Coali-
tion was to continue till one or two
months prior to the election because
the Governor’s Report itself shows
that it was quite a long time in the
air that the -Coalition would break
but it was not anticipated that it would
break even before the Budget was
presented. That was the crux of the
problem. Otherwise it was known
for the last one year that the Coali-
tion would come to an end because the
people never wanted it; the rank and
file never wanted it, Ii did not serve
anybody; I do not know whom it
served. Whatever might have been
the mistake that the Congress has
committed, I consider that it was the
right step for the organisational wing
of the Congress to have made a heart-
searching and retraced its steps and
to have had the courage to say that
its earlier decision was not probably
correct.

That being the position, the only
point to be considered is that the Min-
istry could at least have been carried
on till the passing of the Budget. To
that point I would say that the much-
maligned new P.CC. chief had no
objection. It 1s wrong to say that he
was behind its back. He said, “Let
the Budget be passed.” He issued a
statement on February 18 itself say-
ing that the Budget be passed and
that he had no objection but there was
again this pressure tactics from the
Ganatantra Parishad. The Finance
Minister, because he held the port-
folio of finance, had the key in his
hands. He wanted not only an assur-
ance that they would be there till the
Budget is passed but glso a further
assurance that they will continue to
see to its working for a few months
more. He said then only he will pre-
sent the Budgel; not otherwise. In
such circumstances what else could be
done? Instead of asking for a break-
up of the Coalition, what else could
have been done? Tha{ being the situa-
tion, the coalition parties not agreeing
to the continuance of the coalition, no
single party willing to form a Govern-
ment, there was no other alternative
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in my opinion for the Governor but
to ask the President and there was no
other alternative before the President
but to take over the State, We may
grieve over it very much, We do; it
is really a sad thing that President’s
rule has been imposed on the State
but then you have to take the logic
of facts, the logic of the compelling
circumstances, It is no use expres-
sing pious platitudes either in ignor-
ance of facts or crushing them aside.
So far as the friends of the P.S.P. and
the Communist Party are concerned,
they have waited over the denial of
Demccracy to the people of Orissa. I
do not know what alternative they
have suggested. I will only read out
the opinion of the Communist Party

which has come out in their paper
also. They say:
“If the State Assembly is dis-

solved just a year before the general
elect'on the alternatives are either
imposing the President’s rule on the
State or {o hold mid-term elections.
In the first case the people of the
State will b denied an clected Gov-
ernmant for over a year; in the
latter case they will be dragged into
an election before the rest of the
country goes to the polls.”

They do not suggest here any alter-
native. So far as the first portion is
concerned, that is the imposition of
President’s rule, this was the stand
that their party took before the resi-
gnation of the Coalition Ministry on
February 21, On February 17, while
speaking on the Motion of Thanks on
the Governor’s Address the Com-
munist spokesman said that ‘this
Coalition Ministry should go. We
welcome the President’s rule’ So be-
fore the resignation of the Congress-
Ganatantra Parishad Coalition Min-
istry they welcomed the President’s
rule. The first part is over. So far
as the second part is concerned, that
is, the general election, they say, ‘it
is advantageous to you; it is not ad-
vantageous to us. Please do not hold
general elections.’ The National Com-
mittee of the C.P.I. has passed a reso-
lution to that effect asking not to
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hold general elections because it is
not convenient to them,

Similarly, what is the position of the
P.S.P.? The Orissa wing of the P.S.P:
Executive meeting in the capital of
Orissa, Bubhaneswar, on 17th Feb-
ruary passed a resolution. That was
also before the resignation of the
Coalition Ministry and they said:

“However we may detest the im-
position of President’s rule in the
peculiar condemnable state of Orissa
po’ities it is advisable that the Pre-
sident should take over.”

Sir, I am only translating in Englisi
from the resolution which is in Oriya.
They further go on to say:

“The next alternative will be to
hold a mid-term election and then
the party who comes in a majority
shall form the Government.”

Qs a el ML omtm

That was their view then on Feb-
ruary 17. 1 do not know what hap-
pened i1n between I do not know
why they demand a change. The
PSP. spokesman from our State in
the other House said, ‘Mid-term elec-
tion is not congenial; please do not
hold mid-term election’ Sir, the only
question I want to ask is, if all the
political parties under the pressure of
circumstances, or undér the compel-
ling logic of events, welcome the Pre-
sident’s rule and if none of them is
willing to go in for a general election,
then why wail over the people’s plight
because of your failure to rise to their
expectations? If you are so very
serious about people’s democratic
rights then you must say, ‘hold the
election; do not delay it, It does not
matter whosoever comes into power.
Sir, we have been accused by some
important Members that the Congress
wants to delay the elections bhecause
it wants that its misdeeds may be
forgotten,

Snr1 K. SANTHANAM: I think I
never mentioned Congress or any
party whatsoever.



3043 Pre ident’s Proclamat.on | RAJYA SABHA |

SHrl BIBUDHENDRA MISRA: I
did not mean you. I said some Mem-
bers. 1 would oniy like to tell such
Members that the Congress is the only
party in India that reminds the people
of 1ts misdeeds, if any, by having dis-
cussions in the A.I.C.C., by discussions
in the P.C.C. and by discussions among
themselves. They do not want to
keep it a secret. If they have com-
mitted a blunder, they always say
that they have committed a blunder
and try to rectify it. There is no
secret about it. Therefore, if you are
really sincere that there should be a
mid-term election, that the people of
Orissa should not be deprived of their
democratic right, we are prepared for
a mid-term election. On behalf of the
Orissa State Congress [ can speak for
the majority view. Let the other
parties who want it say that they are
for mid-term elections,

Surr LOKANATH MISRA: What
are you in the Congress?
SHRT B:BUDHENDRA MISRA:

Much more than what you are in the
Ganatantra Parishad. It is unfortu-
nate that in this transaction the Con-
gress has been maligned. I have
stated the facts, 1 have not made a
secret of it that the Coalition has
failed. I have also quoted the mis-
takes of the Coalition. But it is un-
fortunate that this has been taken as
an occasion to malign the Congress, 1
am sorry the role of the Congress in
Orissa has not been properly realised.
1t is an unfortunate situation. It will
be realised and it ought {0 be realised
that in 1957 in Orissa the Congress was
in power and could have continued in
power. I am sure that it could not
have been driven out, unless it bhad
resigned. As has been stated by the
Home Minister, it had the support of
independents, of the Jharkhand
people. It had the support of my
communist friends as well. Because
on their very thesis, they would sup-
port our Government. They would
not support any other Government,
except the Congress Government, be-
cause the Congress was the lesser evil,
according to them and they were also
supporting the Congress
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The Congress could not have been
driven out of power. The communists
thought that a broad basi; was neces-
sdary for {he working of the Five Yea:
P’iaa. it could not have becn ar ven
vut. Then, again, heading the Gov-
ernment having 110 Members in the
House, it could have continued. But
then 1t realised that probably things
wera not going on well and it did not
want to stick to power Then, Mr.
. C. Joshi, the communist spokesman,
had written an article sayiag thap it
would be better and constitutionally
right for us to form a Government.
Had tiae Congress formed the Govern-
ment, obviously in that case the com-
munist support would have been
there But the Congress in view of
its past cxperience did not like to do
that and advised :he Governor to take
any step that he liked.

These arc the three occasions on
which the Congress acted true to its
role, true to its tradition. It has been
forgotten today in the heat of the
moment. But I am certain that when
the heat subsides and the dust settles
down, the verdict of history will be in
favour of the Congress.

Surt K. L. NARASIMHAM: Mr.
Deputy Chairman, I have carefully
heard the speeches made by hon.
Members on the President’s Proclama-
tion. I never wanted to speak, but as
some Members have referred to the
Communist Party and their attitude in
the political situation of Orissa, I am
forced to say a few words and I shall
confine myself to a few remarks on the
issueg raised in this debate.

The first is that an hon, Member
has compared thig with the dismissal
of the Ministry in Kerala and accused
the Communist group that we were
not as vociferous as we were when the
Ministry in Kerala was dismissed. 1
want to tell that Member and the
House that there is no comparison
here. There the party which had
the majority and the Government
which commanded the majority in the
House was dismissed undemocratically
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by the Government of India, taking
advantage of the situation they them-
selves craaled in that State. Here in
Orissa we are faced with a situation
which is of a different type. The
sifuation as narrated by the Members
who preceded me was such that the
Coalition Government could not even
present the Budget to the House.
Now, Congress apportion the blame to
the Ganatantra Parishad and the
spokesman of the Ganatantra Parishad
accuses the Congress that they did not
continue the Coalition for some more
months to come. Anyhow, our point
of view has been explained by Shri
Bhuvesh Gupta. He said that the
leaders of both the groups, the Con-
gress and the Ganatantra Parishad, in
Orissa were respons’ble for the sit-
uation today in Orissa. Both the
groups formed a Coalition Govern-
ment, as rightly stated in the other
House, as a marriage of convenience.
They lived together for some months
and they tried to continue. When they
could not do it, now they have come
forward with a proposition that they
could not continue. The spokesman
of the Ganatantra Parishad has accus-
ed us and he described us as concu-
bines I wanted to interrupt him
when he used the word. 1 strongly
protest against his abusive language.
°I want to say this to him: ‘You have
lived with the Congress and you have
brought forth this baby.
others to carry it. We will give it to
you and you take it with you to show
“to the people the baby you brought
forth in coalition with the Congress
Party’ This is the present situation

A senior Member of this House, Shri
Santhanam, has accused us that we
are jubilant. I have to tell him that we
are sad that the Congress position in
Orissa was in such a state that they
had entered into an unprincipled
coalition with a group which stands
for the interests of the landed aristo-
cracy, which stands against any pro-
gress, which is in favour of continuing
privy purses to the Princes. Without
any programme they entered into a
coalition with that group. They formed
a M'nistry and tried to work the Min-
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istry against the interests of the peo.
vle ‘T'he hon Member who precedeg
me

Surr SHEEL BHADRA  YAJEE:
They have accepted the policies and
programmes of the Congress before
joining the Congress in the Minivtry.

Surr K. L NARASIMHAM: The
hon Member who preceded me point-
ed out to you that certain proposals
for taxation were made against the
people. in support of the big land-
lords, They were not in favour of
the continuance of the Ministry ana
they wanted that this Ministry should
go. The hon. Member who preceded
me from the Congress group rightly
said that they had never wanted the
Ministry to continue in that way, as
they were advising against the inter-
ests of the people. Now, the only
question is who is to be blamed. The
Communist group, as rightly pointed
out by Shri Bhupesh Gupta, w:ll
blame the leadership of both the
groups, They are responsible for this
situation in Orissa. You, as a party
entered into a coalition with a re-
actionary group—the Ganatantra Pari-
shad. Now, you have landed yourself
into a situation wherein you had to
come forward and say, ‘We cannot
present a Budget’ We are not jubi-
I1ant. We are only sorry that we have
to remind senior Members of the Con-
gress and appeal to the honest Mem-
bers the Congress Party to see to
which situation they are leading. And
so I have to answer Shri Santhanam
when he accused us that we were
jubilant. We are not jubilant. We are
sorry for their lack of poiitical saga-
city and the way their policies are
leading them to such a situation.

Com'ng to another point, about the
mid-term elections, the Member who
preceded me said that the Congress
Party was in favour of mid-term clec-
tions and he accused us that tt.e Com-
munist Party was not in favour of
mid-term elections. I have to say that
all the groups, all the politjcal parties
in Orissa should be called and con-
sulted about the elections, and that
too about the mid-term elections.
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Our irformation is that the rains will
starl soon and the climatic conditions
are not conducive to mid-term elec-
tions and the conditions in Orissa are
such that immediate elections are not
good for the State. If the Congress
Party wants it, il can convene a meet-
ing of the representatives of the
various political parties in the State,
take their consent and do things with
the consent of all the political parties.

Coming to the last point, what is
the alternative is the question posed
by one hon. Member here. The alter-

native is shown by the group
5 p.m. which formed the Ministry,

which could not present the
Budget. So I need not say what the
alternative is. The alternative shown
by you is, you failed there. The
alternative shown by you is that you
could not function there. The alter-
native is that you should not have
entered into a coalition with a group
that could not work together with
you. On the day when the coalition
was formed, as was stated by one
speaker . . .

Mr. DEPUTY CHAIRMAN: That is
not the alternative. What is  your
suggestion?

Surt K L. NARASIMHAM: The
al;ernative is for the Government of
India to take charge of the situation
and see that things are mended pro-
perly there. The alternative is that
the constitutional provisions have to
take their own course. Though we do
not want it it is a sad thing that the
Presicent’s rule has to be imposed
there. But the President’s rule has
to be imposed becauss of the failure
of the two Parties, of the leaders of
the Congress Party and the Gana-
tanira Parishad.
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Coming to the last point I have
only to appeal to the Government of
India that they should not proceed
with further taxation and that the
deficit should be met by giving them
loans. They should not curtail the
development work there and they
should help the State which has been
neglected all through. The common
man has been fleeced by the Ministry
during its rule.

With these words I conclude
speech,

my

—

MESSAGE FROM THE LOK SABHA

THeE RalLway PAssSENGER Fares (Re-
PEAL) BiLr, 1961

SECRETARY: Sir, I have to report
to the House the following Message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—

“In accordance with the provisions
of Rule 96 of the Rules of Procedure

and Conduct of Business in Lok
Sabha, I am directed {oc enclose
herewith a copy of the Railw

Passenger Fares (Repeal) Bill, 196
as passed by Lok Sabha at its sittin
held on the 15th March, 1961.

The Speaker has certified th

+ this Bill is a Money Bill within the

meaning of article 110 of the Con-
st tution of India.”

Sir, I lay the Bill on the Table.

Mr. DEPUTY CHAIEMAN:
House stands adjourned till

The
11 awm.

tomorrow,

The House then adjournea

at two minutes past five of
the clock till eleven of the
clock on Thursday, the 16th

March, 1961,
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